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COUNCIL OF STATE. 

The Courcil met in the Council Cbamber at Eleven of the CIOC'k on 
Tueruay, the 6th St.-ptember, u,n, wi.th the Honourable the Presideut was itt 
tUe Chair. 

QUESTIONS AND ANSWERS:. 
REClUJll'IIfE'NT FOR MIT,JURY SERl'lCE FROll BIHAR AND' OltlSSA:. 

53. 'l'he HONOlrR.\Dr,E M.nIAR,\,1A Rm.HluR KE'HHA. VA PHASAD 
SINGH; OF' DUMltAON; (a) Will the Government be plea~('d to !State the total 
number of people from Bihar and Orissa, ret'ruited for milital'Y servi'ee during 
ihc la bt war?' 

(j) How many of them Were wounded" killed or other\vlse dIsabled?' 
(c) What steps have the Government taken to relieve the families of thoBC 

who were killed or diEa.blcd w do ally a.ctive work ?' 

HIS EXCEJ.r.ENCY THE COMMANDER-IN-CHIEF ~ (a) 'rhe total 
JlUmber of men reeruitcd from Bi.har a.ud Orissa during the Great War 
Yerc-

Combatants 
N on-CoUl ba.tants 

Total 

8,'76 
S2,97~ 

41,5:;2' 

(b)' A]together~ l,O!l9 casualties Were sQstainocl during the war, among th. 
,erwnnell'l'cruiteu from tIl(' province of Bihar and Orissa. It it! regretted tha,t 
tletailed infonnation is not available to show Law many of these wtll'C killcd~ 
WOUIl..Ied or otherwise disabled. 

(c' Fa·nily pensions, which range botween Us. 6 and Rs. 50, according to' 
the status of the individual, are granted to the fa.milios of thoso men who werc' 
killed. :In addition to these pensioll~, a children's allowallcc l'lulging fro'u 
Hs. 1-8-1l to Rs. 4 pcr mensem according to the rank beld by the parent, iii 
admit-sible for each legitinmtc <--hild. 

Disabilitv pensions under tlie conditions laid down in Army Regula.tioDB; 
India, Volume 1. al'e also granted to those who have IHlen disal)lcd~ 1'he present 
J:a.tes of diSability pellsion. are- uDder reviliion\ 

WORKING E'xrENsES OF'THE GREj,T INDUN PFJNIN8ULA R.ULWAY. 

M·. The HONOURABLE R.u BA:H.mun L.u,.~ RAM SARAN DAS: 
(I&) lR it a fact that in the current yeaI.' the estimated working exe.ensL'S of-

(.) Great Indian Peninsula. Railwa.y are 75'80 per cent. of its gross, 
~ooipts ; 

( 111 ) 
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(") North-Western Railway are 75'40 per cent. of its gross reccipts; 
(iii) Bombay, Baroda. and Central India Railway are 67'61 per cent. ~f 

its gross receipts; and 

(ir) East Indian Railway are 50'94 per cent. of its gross receipts? 
(6) If so, will Government kindly explain the reason why the 'Working 

expt'nses of the East Indian Railway are, as compared with all other Indian 
Railways, the lowest? 

Ie) Will Government kindly ata.tc! why the working expenees of other 
Railways in India cannot be reduced to the same level as is the case with the 
East Indian Railway? 

The HOYOUR.\DJ.E MR. SHAFI: (0) The perC<'ntages of working 
expenses to gross receipts as given by the Honourable Member arc in accoru-
ancc with the receipts and expenditure anticipated in the Budget for the cur-
rent year. 

(t) and (e) The low percentage on the East Indian Railway is mainly 
due to favourable situation near the coal fields which provides a cheap fuel 
supply .. It is also due in a lesser degree to easy gradients and freetlom from 
special £>Xpenditure such 88 ghats and ferries which handicap othE'r Jines. The 
low figure in r .. lation to earnings is also of course largely attributable to the 
high earning ca}Jadty of a line which serves about the richest large tract in 
Iudia. It is imposSible to expect other Jines whose geographical position does 
Dot give them these advantages to be worked at the same relative rates. 

EYHANCEliENT OP PASSENGER FARES ON EAST INDIAN RA.lJ.WAY. 

55. The HONOURARJ.E R.u BAR.\Dt;R Ll"LA. RAM SARAN DAS: 
(n' Is it a fact that the East Indian Railway rroposes to enl:ance it~ passenger 
fares from lst October 1921 ? 

(6) Will. the Government kindly state the reason for the enhancement? 
(e) Do the Government propose to consider the desirability of advising 

t,he East Indian Railway adminit!tration to desist from enhan(ling the passen!.pcr 
fares ? 

The HONOUR\BI.E MR. SHAFI: (a) The reply is in the affirmative. 
(6) The working expenses of the ElI8t Indian Uailway which were 

Rs. 4,22,77,000 in 1915-16, rose to Rs. 6,11,41>,000 in HH9-20 and to 
Rs. 7,66,02,~OO in 1920-21. This represents an incre~e of about 81 per cent. 
in the workmg expense~ for 1920-21 88 compared. WIth those for 1915-16. 
The percentage of workmg expenses to gross earmngs on the East Indian 
Railway rose from 3D in 1915-16 to 44·93 in 1919-20 and 62·72 in 1920-21. 

(r) In the circumstances explained above, Government do not propose to 
take the action suggested. 

The HONOUUBLE MR. A. H. FRonM: May I put a snpplementary 
qnestion, Sir? Having regard to these increased workinO' expcll8('S of the 
railways in India, is it a fact that the railways were ready to'introduce a revised 
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tl'E'ight f.a.d! from the lstof October? And if it is a. fact, would'the Govern-
ment be pleased to state why the revised tariff was not introduced on that; 
date? 

The HONO{JltABLE MR. SHA:n: I must ha.ve notice of that question. 

The HONOURABI.E MR. LALUBHAI SAMALDAS: May 1: put a 
supplementary question, Sir? 

In view of tb~ fact tha.t the East India.n Ra.ilway oxpeTlgeS are only 52'72, 
11.6 stated by the Honourable Member in reply to Question No. 55, and the 
percentages of expenses on other l'd.ilways are so high, is it necessary that there 
ahould be an. incr~se in the passenger fues ? 

The HONOt'lUBLE liR. SHAFI: That is a. matter of opinion. , . 
COLONIAL AND iNDU.N PROB.1.TIONERS FOR FOREST SERVICE. " 

56. The HONOURABLE MR. PHIROZE C. SETHNA: Will Govern-
ment be pleased to give particulars showing the number of. British, Colonial 
and Iud:a.u probationers trained for Forest :::lervice in Ind:a at the Univerllities 
of Oxford, Cambridge and Edinburgh, rCllpc(.iively, d.uring the last five yea.rs? 

The HONol'RABLE Mn. B. N. SARMA: Of 28 British recruits 14 'vere 
tl1linl'd at Oxford, S at Cambridge and 6 at Edinburgh. Of 2 Indian recruits 
1 was trained at Cxford and J at Edinburgh. In addition 25 British and 4. 
:D;dip..Jl probationers wel'e selected last yea.r, but the Government of India do 'not 
know liOW these have been distributed a:nong the Universities. 'l'he Govern-
ment of Ind:a have DO information as to whether any of the recruits ,vere from 
the Colonies. 

SVBSlDY ~OlI INDIAN REVENUES TO UNIVEll.SlTIES. 
57. The HONOURABl.E MR. PHIROZE C. SETHNA: Will Govern-

ment be plea.!::ed to state. the amount of subsidy, if any, paid by the Secretary 
(If ~tate during the last five years frow'the Indiall revenues to the Universities 
of Oxford, Cambridge and Edinburgh, respectively, for Forestry studies? 

The HO~01JIUBI.E MR. B. N. SARMA: So far as is known the 
Secretary of :::ltate pays no lIuhsidy to the Univerllitics on account of Forestry 
studies. 

CRE.1.TION 01' POST 01' DlRECTOll. o:r FORESTRY STUDIES AT OXfORD. 
58. The HONOURABLE MR. PHIROZE C. SETHNA : Will Govcra-

ment be pleased to state-
(0) In what year was created the post of II Director of Forestry 

Studies" at Oxford for helpin g Indian forest probationers in 
the United Kingdom? 

(6) What are his duties? 
(e) Who is the present incumbent, when was he appointed and what is 

his pay? 
(d) Wha.t ~s his present age and for what fixed period, if any, is the 

appolIltment made ~ 

:r 
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fj,'ae UOIIIorJtUJ.! lUll.. B. N. SARMA. ~ (4) In 1911. 
(h' The duties of this a.ppointDlent arc :-

(1) '}'o arrange for and d:rect the training in practical forestry ()f the 
probationers fOI the Imperial Forest Sen'ice and to ex('rcise 
8upervieip~ over them while s~ engaged. 

{2) To consult wah all Univcrsit'c.s where there may be Imperial 
rorc.et Service pro~ioners as to the special ~tu(l'es to be under-
take)) hy th8PJ.. and as to the eXJI.winations or Wets of profici,ency 
to b,e required 0' them. 

(3) To give lectures, if so requi~ by the Seciretary of State, in Indian 
l"orestry to Forest proJ.tlOOe1'8 at I1dl ",pproved }'orest School. 

(4) 'fo flcrve, if so required, on the Board of Enquh., for reporting OD 
the qualifications of candidates. . 

(c) and {"} Mr. A. M. F. Caccia.,. C.B., II.V.O., retired CODilervator of 
:Forests, js the pl'eIIent incumbent. He was first appointed to the post on it,. 
(:reation in 1911, and held it until December 1916 when it was .temporarily 
discontinued owing to suspension of recruitment on account of war. The 
post was reyived iu 1919, a.nd the same officer waa again apJ>Ointed to it for a 
period of I) years on a. se.bI.:-y of tllOO per a.nnwn. Ilis present ~ is 52, 
Yea.rJ· 

59. The Ho::..onuBl.I, 1\IJt. PIJIROZE C. SETHNA: Will G~vern. 
mcnt be l)leascd to statl'-

(II) if tb~y ha.ve J"(>(.'('i,·e<1 from the Secreta&'y of.State a.ny propoSal wit.h 
·regard to the establishment at lIome centre in the U nit~d 
Ki"\lgdo.n of an Empire Forestry Uetlearch Institute; 

(") if 80, whether tht"y will give an assurance that they will take no 
Ilct:on th('l'('(m before obtaining the views of the Council of 
State a.nd the Legislative ASBembly; and 

(c) wha.t a.re the estimatEd initia.l and ~curring (lgDiriblltiop~ t& be 
made by India to such Institute if the prOJlOsal is adopted ? 

~ 1I0.Qll11~IlLB M1l.. :0. N. SAltM;A: (q), (h.) ~p.d (t') Prop<JlIIils were 
made·a.t the Empire }t'ore~ Conference in England in 1921 for the establish-
ment 01 aa Empint F()ruUy Bw:eau in l!lngla.nd. These pmposaIa, 80 far as 
India's ~rtieipation is concerned. are under the considel:a.tiQD of the GoUl'lh 
l~eJlt of·I.; ~ ~Qntri\>\ltiona r'lquired will depwtd upon tbe ~nU~ which 
the BODIe OQVerQQlfllt, ~be Dominions and the Colonies ~ to participate 
and before t18 Government of India are ~mmittBd the Q9Dt»iblLtion, if &ny, 
l)roposed will be subject to the vote of the Assembly. . 

COST or Bt"ILDING IN LONDON P1l.011 I'NDUN REVENUES. 

60. '!'hc I1oNot:n.\BLE !Ill., PHIROZE C, SETl!!\.I\; Will <;lovem-
meut b~ pleased to litll.te-
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(4) if th~ whole or llDy pOrtion of tile Cost of tllebuilding in Lrlndol.l 
ill which is situated the India Office wali paid out of the indian 
re-veuues and, if BO, what was- the: am-outtt so pMd; and 

(b) if the cost of ' the fittings and furniture were also paid out df til. 
.' Indian revenues and, if so, the amount thereof? 

'!'he ]IoNol.T.R.un.J!J M R. E~ If. COOK: No- information on tM sub;r.ct is 
a\'aiJaLle in J nd:a but it has been asked' for from Ho~e. If the HOllobrable 
Member will kindly rf'prat his question later on, I l1op8 to have the informa.tioll. 
ready. . 

hNNUAL REN'1'8 POR OrrIC'ES IN LoNDON. 

61. '1'he HONOURABLE Mn. PHIROZE C. SETHNA: Will GOvern-
ment be plea.sed to state the amount of annual renh payab19 for tlhe oHroes in 
London (a) of the High CommiBBioner for India, and (6) of the Tmde Com-
mil!8ioner ? . 

The HONOt"RABT.E MR. SHAFI: (II) The only rent payable f<1r the 
building occupied' ~y the High Commissioner in London is a ground rent of 
£15·t per annUIQ. Government have purchased the lease of the two houlfes fur 
85 yea.rs. 

(I.) An a.nnual rent of t. 2-,250 is paid for the offices in Loudon of the 
Indian 'l'rade Commi~sioRCr. 

'l'he HONouR.iJ~J.lI: lfR. PHIROZE C. SEl'HNA: M~y I ask a. s1ipplo-
mcntltry question, Sir? I undeMood the HOD<~urable Me.nber to say that 
Govt>rnment had purchased the lease for 35 years. lIay 1 know the athount 
paid for the same ? 

'l'ho HONOUIU.ilLE MR. SlfAPI: I shall give in£ormation as to' that 
lateroD. 

LiST OJ RutWAYB FOD DACCA DiVisioN. 

62. The HONOUlLABLE MAHARAJA' SOSHI KANTA ACHAmy-y A 
CHAUDHRI, OP;MUKTAGACHA.: Will Government be plea.s~ to niakea 
statement giving a Kst of Railways projected. up to date'tor the' h<la Divi-
sion, noting· in eacb case the stage of progress reached: the' propOSed "u~, 
. length, initial and' teriiiinal points~ e&tiuiateif c-ost"; e8tinia.tecf return add tHe 
order of url,J'tmcy and importance fixed by the Governmeiit? .. . 

The HONOUlU.1JLE MR. SHA.FI: A statement giving! the info~tifn 
asked I>r is laid o!l. the table. 
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T~.lN81'ER OJ!' DiCCA SBCTION TO Ass-AX BENGAL RAILWAY Co.fAN'Y. 

Ga. The HONOOn.ADLE MARA-n.!IA SOSH! KANTA ACHARYYA 
C HAUDHRI, OF MUltTA.G.\CHA : H What. h80l been the result of the- negl)· 
tiatioDS for the transfer of the working of the Dacca Section of the ~'astern 
Bengal Railway to the Assam Bengal Railway Company, Limited? 

(b) Will Government be plp..a.sed to lay on tlie table the lated correspon-
dence on this sub,iect between Government a.nd the authorities of the Assam 
Bengal Railway Company, Limited? 

The HONOUn..\BT~R Mn.. SHAP! :(.a) The matter is still under ooosidel'a-
tion and rio definite decision has yet been reached. 

(6) It is not considered that any useful purpose would be served by 
giving publicity to the correspondence while the ca.se is still ,uhjlfd;ce: 

RUT.WAY DETWElilN GAUH·.lTI AND SaILI.oNtI. 

64. The HONOt!IUBLE M.nt!.RAJA SOSHI I{AN rA ACHARYYA 
CHAU OH RI, OF MUltTA.GACBA: What progresS has been made regarding tlic 
questioll of constrncrt.ion of a Railway betweea- Gaulaati and ~hillong or 
between Pandua and Shillong? 

The HONolTRULR Ma. SHAll: The proposal to provide Shillong witl:a 
railway communication was first considered in 1912, when. survey was made 
for a. line along the existing motor road between Gauh&ti and Shillong, but 
this project was abandoned as it would interfere with the motor transport &nd 
bullock cart traffic. Subsequently a line born Pandua t6 Shillong was surveyec:l 
in 1919, but in view of the poor prospects of the project, the·lirnited money at 
present available for new constroction, and the more urgent and important 
projects waiting to be undertaken, the question of the cfmstruction of the 
Pandua Shillong Railway has had to be deferred. 

RXLAUNG or Tflit. HYDltJI.:A&AD:-B.&'UlB ffilLw.:..y. 

65. The HON()(1D;lBLE MD.. G. :M:. BHU.B.GRI: Will tbe Government be 
pleased.to state-

(0) whether it is a faot that ordeN had heel( i1rIued . ~r the relaying of 
the Byderabad".Badin Railway? 

(6) If so, what has bec..'ome:of these orders, and .. by no work has as 
yet been started? . 

(t) When it is expected to start the work.? 
THe HONOURA.BIiB MR. SHA!l: (a} Yes. 

(6) and (c) Work has alrea.dybeen started and the follo.ring progress h&a 
been made. Preparation of ba.llatt for the whole liD., ani repairs to staf 

- quarters· and buildiags &t certain stati9lll have been::06mpIeted, and a certain 
PlQunt of work on minor bridgel has baa. oarried out. TOfJIs and plant and 
~rta.in engineering, stores have, btIen ooillcted and ani he1ii in readiness f~ 
.telayin~:the line. " 

FlUther progrM!haa b6e1l .red fOr~wa.llt of ~te 'lDAtoriala. 



· QU8rION! AND ANSWl:as • 

.4JttICI.J HiA~n " LAL! SBJ R.Uf HaD" IN TBI}JUNE. 

68. The U~OURA.BT.E MR. G. M. BHUR'JRI: (ft) Has tIle attention 
of the Government. been drawn to the article beaded .. Lala Sri Ram Sud" 
in the TnlJllne of the 22nd ,July Inst? 

(b) Is any proposal of granting land to this official11nder the consideration' 
of the Go-ver.llment of India or the Local GovcrnmBnt? 

(c) If 80, ,Tha.t are the reasOBS for lIuch I!p<'cial grant? 
rrhe I1oNOURABT.E MR. II. D. CRAIK: (a) Yes. 

(~) No. 

Iurnm.u. FOREST ENGINEERING SERVICE. 

07. The HOll:OUJl.UJ.E lb .• G. M. BHURGnI: (a) J. it. a fact that the 
Imperial Forest Engineering Service has ~ately been inaugurated by the 
~~crctary of Sta.te for Inuia. ? • 

(6) How many pro~erliihips W01"e advel-tised by the Secreta.ry of State, 
and how many appointments were mad~ ? 

(c) Were there any India.n appliea.nts from India? 
(d) How many selootcd calld:dates were Inu:ans ? 
(e) Is it not th" intention of Government to recruit I ndians for thiliJ. 

~erv:c~ ? 
(f) Is the Government Ill'epared to entertain IiIlwh applications? 

The HONOliIUBU: MR. n. N. SARMA: (a) Yes. 
((;) rl'he H(\(H'etary of !i!tate :ulvertil'(lu for 13. 17 appointmcnts were lLa.de. 
(c) ,'he GovcrIln:ent of India. ha.ve 110 information. 
«(l) NOllc. 
(t) 'l'~el'e iii! a.t prescnt no intention to reeruit fnrthor for this Servil~(1; 

when the question lI.l'iBOS overy tluutlIIovour will Le ma.de to recruit Buitable 
Indians. 

(f) :K ot at J.f1'otent for the reasons gh:en in the answer to (e). 

Tn.,uNIH& op INDIAN OPFICERB IN THE CIVIL SERVICl!o9. 

68. The HONOUJUBLII MR. G. M. BHURGRI: Will the Government 
be pleased to .te-

(II) whether ther ha.n tried the experiment of training- Indian officers· 
in the Clvil Services (both the Imperial a.nd Provincial Service) 
as Reserve oftleHft for the Indian }amy on a similar basis as 
the .]l1,lrop~~n ei.viliane a.re tra.i.ned in the ln~a.n Army RetlCrv8 
of U1Boers ? 

(~) If so, with what measure of success? 
(c) If not. the reaaop8 why Government do not try the aclle.me ? 

The HONOUUBT.E lb. SHAFI: The Department .. ·eoncemed in th8 
reply to thiliJ questicn .. ~ still in conaultatiim. With yOUl' pennilJeiOll., Sir, 
lIlay we itv~~, IIoMWQr tQ ~1UJ q18~ll at tM-~r OR ~ 19tb~ 



120 COUXCTT. OF 8TA.~. [6TH SEPT. 1921. 

The HONOUltABLETHE PRESIDENT: I thinK, &II a general rule, Govern-
ment should be prepared to live answers of some kind on the clay for which 
questions are set down. But in the circumstances stated b1~he Honourable 
Mr. Sha.fi, I see no objection. 

CHEMICAL SERVICB COI,lYIS8ION'S REl'ORT. 
69. The HONOURABLE SAllDAR JOGENDRA SINGH: Will the 

Governmen1rhe }11ea8t'd to state what action has been taken on the Chemical 
Service Comruit!!:lion's Report and when the Indian Chemical Service will be 
started? 

The HON01'UDt.F: l\IR. E. M. COOK: 'rhe main recommendations of 
the Chemical Sel'vices Committee ,vere:-

m the creation of an all-India Chemical Service; 
(2) the estahlishment of a Central Chemical Research Institute under 

the control of the Imperial Government; 
(3) the establishment of provincial l'Csearch institutes at the chief 

centres of industries in the various provine!!s under L:lCal Govern-
ments. 

The opinions of the L'JCal Governments were invited on these prop')sals and 
on the Committee's recommendations generally.., and on l'ooO!ipt of their replies 
the Governm~Iit of India would ordinarily have pro(!ooded to take further action. 
Bnt, as in th!! meantime the reformed constitution had come into h~ing, they 
considered it desirable t.hat Pro\'incial Governments in their new form should bo 
given an opportunity of giving their opinions on the prop)sals, In particular on 
the proposal to congtitute an, all-India Chemical Service. . 

The subject was accordingly discussed at a Conference b.etween the 
Provincial and Ccntl'al Departments of Industries in May last a~ the. result of 
which the Minister,; in charge of the developm')nt of Industries asked for 
further time in which to consider the lIneation of c!>nstituting an all-India. 
servie;!. It is hoped that a final opinion will be givcn in January n~xt. 

The Government of India are most anxious to be able to proceed with the 
more important recommendations of the Chem:cal Serviges Committee, and they 
wish, pending the decision rega.rdin~ the proposed Chemical Service, to take up 
at once the e~ablishment ()f a Central Chemical Research Institute. Land 
has already boon acquired for this purpose at Dehra Dun, and the Legislative 
Assembly is being asked during its prescnt Session to agree to a llroposal being 
pla')ed before the Secretary of State that a post of Director of the Institute be 
sanctioned from the next financial year. As soon as a Director is a.ppointed 
the plans for the .Institute and other details can be worked out. 

bDIAN CLAIl(S IN KENu. 
70. The HONO'fJRABLE SARDAR JOGENDRA SINGH: What action is 

the Government of India going to take to protect Indian claims in Kenya? 
The HONOURABLE MR. B., N. SARMA: The policy of the Government 

of India. towa.rds the Indian question in Kenva. Colony \vas fully explained in 
their despatch of October 21st, 1920, which bas already been published. 'rhe 
action which they ma.y take to protect India.n claims must depend on the extent 
to which the recommen~tions, contained in th,q,tdespatch are aooeptcd. • 



QUISTION8 ~ND .1N8'WBBS. 

DIPUTATION FROM LANCA.8HIRE RE: CO'Pl'ON. . ' ,. 
. 71. The HONOURABLE MAHA.lI.AlA. SOSHI KANTA AOH~YJ~' 

CHAUDHRI, OF MUKTAGACH.!: (a) Is there any proposal of a deputllt;,ipD,. 
froln Lancashire to come to India. to discuss the situation cau8~ by the 
imposition of the new tariff on the import of cotton goods? 

(I.) If so, will Go,-ernmcnt be pleased to make a state.nent regarding tqe 
matter? 

The HONOUR.\nU MIt. SHA]!'I: In April last His Majesty's Sooretary 
of State for India. invited the views of the Govern 'nent of India. ~n a 
proposal oLthe I~ncashin> Mcmbl'rA of Parliament that a 'British nelega.tio~ 
shGuld vis:t· India to dil'cUEZS with the Legislat:\'c Assembly a.~d other. 
in~erest('d bodies the beijt method of increlUling g·ood-wiU and amiCli.ble 
trading relations between the United Kingdom at;ld India. The Government. 
of India in their reply welcomed the proposl.'l1 visit on the ground t~ 
there would be great mutual ad\'D.ntages to the British alld Indian businesil 
communities if the Delegation learnt iirst-hand from India.n leaders the Ipdian 
point of ,-lew' on liuch matters all the Indian de:r.alld fm fiijeal autonomy a.ud 
tbe J\('l~es8ity £()r the rt'el'nt iu(·J'{'IJ.Sl'S in ill,POli 'dntif:!!. 'riley made it dear, 
however, th!Lt tht> vi!!it would not be in allY wa.·, an ofHeial "iStt and that· 
t.he Delegation should make their own IJ.I·range.r,eilts rO!· meeting Cha.mbers of 
Commerce and l'icce-goodt! Asllociatiuns ill India. If the Delega.tion came out 
during the Si:lIla or Delhi Hession of the Legislative Ast:cmbly, the' Govel'l1-
ment of India anticillated no diHi('ulty in arranging forthc Me.nber!! ttl meet 
informa.lly Member::! of the Al!sl'llI bly. '1'he Government 'Of India ha.ve boor.l 
informed tha.t Hit! Majesty's Secretary of St.a.te for India has taken stel»! tQ. 
bavl' this nleijsage commullil~a.ted to rppresentatives of the trade in Laucashire. 
and tbeyunderstand from repOl·ts which have appeared ill the 'Press that the 
qllestiun of a. Deplltation of La.ncashire Cotton employers and e;nployees being 
lit'nt to India. i.B now being considered by the trade. 

RUPEE LOAN 8UBSCltiBED IN ENGL.!ND AND INDlA.. 

72. The HONOURABT.E MAHAIUlA. SOSHI KANTA ACH.A!8YYA 
CHAUDHRI, OF :MU:KT!.GACHA: Will Government be pleMcdto make .. 
statement showing the total amount of the new rupee loan subscribed in 
England a.nd India., respec~ively, a.nd, how much of tOO same is represented 
by cash subscription, and how mueh by converted war bonds for 1921 a.nd 
Hi'l? 

The HONOUB.ABLEMR. E. M. COOK: The Honqnrable M~ber is' 
relen:ed to- t\ie reply I gave yesterday to the Honourable Rai Bah~u~ l40lit 
Ram Saran :Oas' question on the same subject. . 

LEAFLET ENTITLED "RELIGIOUS FVlrWA OF 'l'HlIl MUSLIMS." 

73. The HONOURABLE SAlYID RAZA ALI: (IJ) Has the a.tterition or' 
Gov.ernment been clra.wn to the order of the Chief Commissioner of -t"lil Delhi" 
Province. forfeiting ttl Government all copies of a .futtoa which bOre t~· 
signa.tures of about .&00 leading Maulvis throughout India and was issu~ by 
t.he JamitltJlZ Ultlltfl'? . , 

(ij Wha.t'are the reasont whiohled the Delhi. adminiBtatioa to ta1ce ill., 
step·? 

p 
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"[Saiyid RIA Ali.] 

. (c) Will Government be pleased to make a full statement on the subject, 
inoluding the measures it is contemplated. W take to remove this Muslim 
crievance? . 

The HONOURABLE MR. H. D. CRAIK: The order of the Chief Commis-
.ioner declared forfeited to Govem:nent all copies and all U'Bonslations of & 
lea8et in Urdu entitled the" Religious Futwa of the Muslims of all India. 11 

The leaflet was not in fact the/"t".a drawn up by the Ulemas' Conference of 
November last, but purported to contain extracts from thatjlltwa. The order of 
prosc!iption was issued at the suggestion of the Govemment of India, and they 
take full responsibility for the action taken. 'I'he leaflet, of which I ha.ve a 
photographic copy here in my hand, contains a sentenoe of which the following 
is a literal translation. 

• AU Government M6nica., which al'8 a help to Government, are unlawful (AM"",). It 
i. apeeially very sinful to Berve in the police 01' in the al'my because they have to fire on their 
brethren.' . 

Govemment consider that this sentence is an incitement to Muslim soldiers 
in His Majesty's Army to disregard, or fail in, their duty, and they have 
evidence that it has been w.idely distributed in the Army. It will thus be 
obvious that the leaflet is of a political rather than of a religious character, and 
that its proscription involves no encroachment on the religious liberties of 
Muhammadans in regard to which Govemment have no intention of departing 
from its well-established policy of non-interference with religious questions. 
This policy has been affirmed on many occasions and is well-known to be one of 
the fundamental ruJes underlying our system of government. But?o Gov~m­
ment can be expected to stand by and permit an attempt such as IS ma.de in 
this leaflet to tamper with the loyalty of its troops, which is moreover & olear 
contravention of the ordinary criminalla.w. 

The HONOUlU.DT.E l\ln. H. D. CRAIK: May I add that I am obliged to 
the Honourable Member for giving me an opportunity of explaining the 
attitude of Govemment in regard to this matter? If the Honourable Member, 
or any other Member, desires any r"rt,her information on the subject, I shall be 
glad to fumish it to the best of my ability. Government are particularly 
anxious. that their attitude on this question should be fully understoc:id and that 
there should be no misunderstanding whatever. 

MOTION FOR ADJOURNMENT. 
The HONOURABLE THE PRESIDENT: Before we proceed to the busi-

nell of the day, I may say that I have received a notice from the Honourable 
Lala Sokhbir Sinha, that he desires to move the adjournment of this Coun(,oil 
OD the 15th instant in regard to certain matters which he states in his letter. 
I think I must draw the a.ttention of this Coun(:il to the fact that, if an 
Honourable Member desires to move for adjournment under rule 11, he must 
move at the very earliest opportunity. The power to mo"Ve for an adjournment 
under rule 11 is not a subetitutf.>d J>ower fOlthe power to bring in a Resolution. 
It is a power which enables a Member of this Council to bring a matter of 
urgent public importance before the Council. Therefore, when an Honourable 
Member desires to move in that sense, he sllouM certainly ask for the earliest 
pOISible open date and not for a elate at a distance, because by doing so lit> 
shows that he does not consider the matter to be of urgent public importance. 
I think "it is my duty to call the attention of this Council to this matter, 
be~use the procedure by motion for adjournment lUlder rule 11 doea not seelQ 



to be thoroughly understood. I will not say that, if the HOJ1.ourable Member 
gives me notice of the same matter later on, I will not treat it as a matter'of 
urgent public importance, because circumstan(,'es may have changed in the 
meantime; but this particular notice, I am afraid, I must discard. 

The HONOURABLE LA-LA. SUKHBIR SINHA I May I say a word, Sir? 
I was informed that 15th September was the date fixed for the next meeting of 
the Council, and therefore I gave notice for the 15th: My idea was to take up 
the matter at the earliest possible date, but as I was told that 15th was the next 
date, I gave notice for that day. The matter might be taken earlier, I have 
no objection. ' -. 

The HONOURABLE THE PltESIDEN'l': I have tried to explain to the 
Honourable Member that if he thought the matter was of such urgent im-
portance he should have moved for the adjournment of the House to-day. 

I understand that it is desired to make a motion with reference to the 
message which was received from the Legislative Assembly yesterday in regard 
to the address to His Royal Highncss the Prince of Wales. 

MEMBER~ 'fO FItAME ADDRESS '1'0 HIS ltOYAL HIGHNESS· 
THE PRINCE O}' WALES. 

1'he HONOURABLE Sm MANECKJI DADABHOY: Sir, I beg to propose 
that the following Honourable Members be &}lpointed to serve on the Joint 
Committre fer dmfting an addrt>s8 of welcome to His Royal Highness the 
Pl;nce of WaIt'S. The other House has appointed fourteeu members on the 
COll}-mittee and though I belie\'e tl:at number is rather unwieldy, I have no 
option but to propose a F;i niIar number here. 1 propose that the following 
members Le appointed on the Com:l.ittt.,'C :~ 

Honourable Silo n. K Wacha, Honourable .Mr .... \. H. FJ'oom, Honourable 
lh. G. M. Bhurgri, Honourable Sir AlexaudE'r Murray. Honourable Sir B. C. 
:Mitter, Honourable Mr. E. L. L. Hammonu, Honourahle Sir Zulfiqar Ali Khan, 
Honourable Mr. 1. A. Richey, Honourable Mr. V. G. Kale, Honou.rable Mr. E. 
S. Lloyd, Honourable Sardar 10gendra. Singh, Honourable Mr. G. ~. Khaparde, 
Honourable Saiyid Raza Ali and the Honourable l\1ahamahopadhyaya D. E. 
Ganga Nath Jha. 

The HONOURABI.E S.'IYID RAZA ALI: Is it too late to move that tho 
Honourable the Mover of the Uesolution be added to the Committee? 

The HONOURABLE Sm MANECKJI DADA-BHOY: I wish to be excused 
because my movements a.re uncertain. 

The HONOURABLE THE PRESIDE~T: It is a well·known rule tha.t no 
~ember's name should be brought forward to serve on any Committee or other .. 
wise unless the Honourable Member has previously ascertained the willingness 
of the llember in question to serve. 

The motion was adopted. 

STATEMENT LAID ON TABLE. 
The HONOUltA.BLEMa. B. N. SARMA: I lay on the table the corres-

pondence regarding the policy of Government with regard to the utilisation of 
the various large waterways in the country for the purposes of trade, with refer. 
~nce to the Honourable Sir Dinshaw Wacha's *qucstion in Council on the sub. 
Ject on the 14th February, 1921. . 

Inti, pa ge 29 of V-o-ul-ume-..... fct-of-C ..... ~-ww-il-o-f -St-a-to-D-,-bt,-te-.. ------
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No. 21 Publio Warks. 

GOVBa:NlIBN'l' o:r IlI'DUo 

PUBLIC WORKS DEPARTMENT. 

Tn Ibn:" HONOU]U.BLB EDWIN llONTAGU, 

If 

Hi, :&iaje.ty's SeC1'(!e~ rif. State/fir !nl1,.a. 

" 

Simla, t!&e~!& Septemhet' t91~~ 
• 

. \Vic have the honour to refer to your dl.'lpatch No. 56·P.W" dated: the 19th J1dy 1918, 
forwarding a copy of a question liked in the House of Commonl on the 20th June 1918, 
and of tbe alllwer made to it, on tbl! ,.ubjeet of the constitution of a Waterway I Board in 

: Inc1,ia to dfiJ with questiol1H of river transport, and reque.ting that information may be 
"furnished to enable you to rElply to thl.' sproific point. raised in the queltion, Bub.etuentto 
tlle receipt of thil cleBpatcb, we received with the India Office letter No, P. W,·638.19, elated 

, the 8th Apri11919, a copy of a representation mad(' b'y Lord Illrhcape and othen on the' lame 
lubject, and of your reply,thcr('to, dated 2Rth Marc11 1919, 

',' "~ 

2. As l'6gard. the fonnation of a Waterways Boal'd fur tho whole of India, such a. is 
apP!'re~Uy Cl()l1templa~d in Mr, Shaw's qucltion, wc would explain that inland .teamcr navi· 
gatlon II almost exdullvcly confined tu -}lurma and to whatma,V be termed ,the Ganl,"eB' 
Brahmap,ll'll·Megna g1'Oup of waterway. which conlleet lJengal with Bibal' alld Ol'islI\ on 

, the one side and witb ASlI&lD on the other, EI.cwbcro the rivera have beI!.!r, "el'y C:don8~vely 
tapped for itTib'ation purposes, alld the amount of stMml!1'llavigntion is ","'" lly negligible; 
a limited number of such veslels contiuu,) to ply on the' InduI, but t(al.o 'will probably _118 when the large inigation canals in the PllnjRb and Sind, at Pl'08ost under investigation, 
are COJlltructed. Burma may be left out of consideration for the prelent •• there i. no evi-
dence of any dllllire fOl' centralized control in cOllnection with the Pavigablo channels it;I. that 
prov!nce, nor hR8~ny I'l'PI:eRe~tation been rcccivl'd i,n I'egal:d to tJ,te nu~«il'qus rivers in othel' 
provlDee. upon whIch navIgatIon by country boats 18 practised; mtetiercnce by allY central 
authority in regard to the management of the latter would almolt..certaiDly be sb'ongly 
resented by the Local Governments concerned. The question of the formation of .... Wa.Wway8 
Trust bas arisen only in Bengal. where tho livers are used for navigation to a. weater oxtent 
than e1Bewhere, and we shall conline this despatch to a di.cU88ion of the eubjevt In 10 far only 
... the wa~'Way. of that provin(''O are concerned, 

8, A1I YOll are alreAdy aware, in March 1912, the Steamor Comt-nieB of Bengal submit. 
iIed a representation to the Secretary of State urgin~ that 8t.ep. JIIi'lght be taken toward. tho 
im~ement of the waterway. of the province, and l!l Lord ("I'CW'8 despatch No'- 23·P. W" 
dated Bl'ei May 1912, the Government of Lord Hartlinge wel'e l,uelted by His Lordship to 
f\\1'Jlilih him with their obilervatiolls on that repr1l8l'Dtation. n l'cply, the Government 
of lndia, in their despatch No. 3·P, W'O dated the 30ih January 1913, reporiedthat thu 
question was all'eady c~gagi:lg th~ attcution of thc O?vcl'Ilmcnt o~ Dengal. that a l'COI'gan-
i~ed and cnlal"ged Standmg COlUlDlttee had been ap~luted to advlsC the Local Gove1'Dment 
on tho Rubject of the measures to be takell, aud that 'a fUlihel' communication would Ie 
niade on receipt of tlle m&tured vicws of the Leoal GoVCl'DIDODt. Owing to Ihortage of ltaff 
aad to the nnlllerm11 pre'Deeupationl ariBing out of tho W8.1', which have l8l'ioualy delaywd the 
preparati~n aud lubmiIBi?n?i the Gl'and.'l'l'unkCanal Pl'Ojeet, upon tho execution of wb~h 

;. 'the quesbon of t1lo, feaSIbility 01' othel'Wlle of the fOl'ma~,on of, the pl'opolOd Trult largely 
'depend., the Local Gove1'Dment had not yet fW'lIi,hed UB WIth thetr final opinion.'wh'enyouj' 
de.~tch uuder reply "'!I.e l'eceivcd, but the queltion bU, tihlWpont, ~lived,Itli6iI' .. t 

- carmu conlideration, and the impruvoment • their waterw~y. hal oooupied • foremOit place 
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in their JB·ovinciallll·ogt·amme. Much important and useful work·;MJ alieadv _carried 
out, and in this ('{)llDectioll we ,!onld invite your attention to page,1 2P,-29 (l(the ltoviewof 
Irrigation in India for UH7-18, copies of which were submitted foi"YOUl'·inf011D&tion with 
oUr PUblic Works Secretary'. letter No, 218-1., dated 30th July 1919, .. alao to tlae ClOJ.IIJ4e-
tion report of the Madaripur Bhil Route, whichwa. forwarded with Our deipatcti' No.~P:'lr .• 
dated the 19th Ma.rch 1919" • . ' . , .. 

: 4.. On receipt of your despatch of 19th Julj' 1918, we rcqWllited the a"9'el'lliDlat',e!f 
Beugal to report to what extent public opinion faVOUI-ed the conltihtion ef ;. w..t.rwt.;o. 
.Bbal'd, to give a hi.tol'Y of what had been doDe in the pa.t, and to set out·the policy whblh 
the Local Government proposed to adopt fOl' the future, The Go~t of Beaaal1ta~ 
dealt with the whole question eshau.tively in theiriettel' No, 407-1.. dated the 11th YebrMry 
19191 a copy of which is forwarded with this de.pa~h. . 

D. In that letter, the Government of Bel)g&l .have given a clll&1' eqo.itiOil of 
, the past history of the cale which, in our opinion, refutes C0J.l1e1etel, the, ..ue.rationa tWo. 

non-official interests have not been adequately considered and .ar . The hooalGo,....-
ment have wOl'ktd throughout iR (,108e communication with e Steap!l' Com,...ue. ud 
l\'ith the nengal Chamber of Commcrcc, as is .hown by the increased numbers of'uon-oflieiak 
wllo have been nomiDawd to the Standing Waterways COQlmittee. Whereu, in 1906. this 
Committee conlisted of thr~t' officials and ouo commcroial representative, it now consist. of 
four officials, one l'ailway representative, oue repl'esentative of the Calcutta Port Traat aad 
foul' rcprl'sentativel of oommcrcial illtel'l'lts. • 

(t In lOU. and lIJ::1ain in HH7, the question of the formation of a WaterwaYI'TruJt was 
discUBscd by the Stan!l.iug Watcnvays Committee, but, in spite of the strong Dfnl-oflicial re-
pre.entation, no cOllClulion was al'l'ivcd at, l1I&inl,y booa.ule the Committee weJ!e unable to put 
fOl'wal'd any practicaloonltructi ve proposals £Ol' the cstablishment of Inch a Trult on r. IIOIbId 
financial blui.. In April lUIS, thc subject was again rc-opcncd in a letter from the Joint 
Steamer Companies of Calcutta in which that body urged the necellity for centralized oontrol 
reprl'scnting that greater co-ordination in the matter of river t'On8CI'Vaucy between the variou~ 
Lucal (lnVel'lllDcnts I:oncerned WIU desirable, that there was, under the existing system a lack 
of oJntinuity of policy ~wing ~ the £l'e9uent chan~8 in the ,executi,ve ; and that the i~tel'CJtI 
"f the wawI'way" were lUsufliClentIy 8a~egllardcd ~n COmpltl'180n With thol6 of the railwr.YI. 
I'H.tel'in the year, tile .i!engal and the Nal'ayangauJ ChH.ulber~ of Commm'CC addrellled: the 
LtJ',u.l (i"vl'l'lImellt upon the same BUpject, strongly advocating, on similar grounds, the imme-
diaw formation of the luggelted W aterway8 TI'U8t, 

, 7. The thl'ce points raieed, ~y the .Steamer Companies may now be examined and 
dl~cnH6ed. AH regalUM the valuhty of the &l'gnmentB put forwaru in favour of more 
l:o-ol.uinatioll botween the various ~overnments concel'ned, it i~, uf COUl'IIe, clear that wben 
~teamcrs have to ply through thl'CC PI'ovinces in the COUI'Se of a single voyage, it mut 
IlIlces8ariIy be inconvenient if three d!ffereD~ Sf!itClDs of river conbcrvation are in foroe. It 
docs not, howcvel', appear: to us that UlIS fact W Itself ha~ any gl'eat weight as ber.ring on 
the question of the Iormation of a Trut, and we are of opinion that the co-optioJl of 
repl'C8entatives of the other provinces on the Ben2&! Standing Waterway.s Committee 
would equally well ICI'V1l the pW'pose of obtaining the ullsiI'Cd co-oi'dination. 

8. With reference to the second point U1'gCd by the Steamel' Compa.nies in faT01l1' 
of unified control, namely, the lat'k of continuity of the cxecutive in the past, while 
tho list of Cliief and Superintcnding Engineers who have held charge of the In:!gation 
Branch and of the South-Western Circle lends colour to the charge, the r.oo.I Govern-
IDI,nt challellgo the statement that thel'C has been any lack of continuity in policy owiDg 
to the frequent changes in personnel. There I1I&Y, however, be lome gr'Ound. for the 
complaint, and in our opinion it can best. be met by the institution of a separate bl'&I1Ch 
of the Public Work. Dupartmcllt in Bcnb"&l respon.ible for the coristl11ction and up-keep 
of all work rela.ting to irlib"&tion, drainage, hiland navigation and rivel' COnBel'V:ancy. 
H.,ithel'to, thc officlll's of the Pnblie Work. Department in thH.t PI'Csidency haVe) been borne 
?JI a single ,li~t a~d have been l"esponeible for the multifariouB dutie. includtd under build-
IngH, roads, Im~at~on and w~te\'w~ys:, The 60vemment of Bengal arll prepar.iDg. a deme 
fo\' the rcorgamlllltllm of theil' Imgahon ltaff, and we lllldetitand that thtly iesire a complete 
lepal'ation of the Dllildinga and Roads Branch fl'Om tnat responsible for hydraulic wOI'k' 
indeed this Bepal'Stion would probabl~ have already been e1fected had it not been for the WIJ.: 
and the scheme will now be calTlcd out 88 lOOn as it is Gnaneially ~lIIible. With ~ 

'st~rate BI'Snth,whose ~ole .du.ty w~ll ~ th~ C!lti~l of pvel'~'in ~~ii~ ud;eiiikof .. vi-
'ption, dramageaDd UTlptioD,tbeie IIhbUlt1.1ie Dcnilkofc1.iaco· 'of JIOlic1..... • 
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'9. Adverting to the third point urged by the steamer companies, Damely, the security of 
,watel'wa;va interests, the allegation il made that, in the abaence of a l'epreseutative trult, the 
ComparllBl are unfairly handicapped. in theil' 'competition with the l'ailwaya. Thi. i. an 
argument to which we cannot 8ubllClibe, It i. true that, in the peat, we have occa.ioully 
had to reject the demandl of the Companiel in l'8garo to bridge headway I, ete, (0. fact which 
ap,.. to farm the buia of the allegation) but Inch action hal only been taken when the 
ckmaada pat forwa.rd were wholly unrealonable, It hal been oiaimed, for esample, that 
wteterwaya and headways, lufficient to pall the largest veeael. of the tleeta, Ihould be plmded 
at,the railway.' espeDI8, not only ovel'rivera on which lteamer aervicee are already eltab· 
litlaed, 'but alao o.ver thOle on whi('h, either beeaule the,V" are nnluitable for naviption or for 
other realona, no aervicel are run at preeent, It hu allo been claimed that it II incumbent 
on the l'aUways to provide headways suitable fOT lteamers of IlOnsiderably gt'e&ter lize than 
''those at prelent in Ule, in order that the Companies may be able, in future, should they 10. 
denre, to' 'inerelUl8 the dimenliona of·their boats, Complianee with luch demand. would 
add lll?gely b~h to' the capital coat of railways withiD the arca in CJ,uestion and allO to 
their recurring wOl'king ebargeB, owing to the greater rile and fall whloh would have to be 
negoti~ted by all traffic pasailllf O\'el' the bridgea, and in some localitieB 'Wonld practically 
put a stop t'l Tailway expanSll)n, It i&, of COUTse, to be remembered in thil connection 
that it i.' to the intere.ta of the Steamer CompanieB tn rCBtrict luch cxpansion in the 
Uangetic al'e& within the narrowest possible limits, and we are inclined to think that 
l'lm6 of the rePll!8I!ntationB l'eC8ived have been to sQme extent colon1'ed by this fllct. 

10, In deciding the question of headway. over navigable channels \I'e al'e guided largely 
by the opiniOnI of the L:xml no~ernm('nta conrcrned, whieh ma)' invariably be trustc'd to BUP' 
port, within alll'e&lonable limita, the intere8ts of navigation, and in almost every caae tbeir con· 
sidered vie", are accepted, We have, mOl'cover, in Feb1'uary of this year, illued certain 
dctinite rrues for detel'lnining the hendwaya alld ",atel'way" of bridgeR 01'01' navigllb!'6 1'ivel'l, 
the eft'ect of which i~ to tt'an.fe1' the decision to the L leal HOvoI'lIll1ent and to local opinion, A 
cupy of thcle rules i. enclosed for yoU1' inf(l11nntion, 

11, In our opinion, the pl'Opa./LI fol' the f01'mation of a T1'1llt must be \'Cai.ted on t\\'U 
grouftd.; IirRtly, bt:caullO fo1' many yearB to crllno. tlull'e i. Ill) proapcct of luch a Trust being able 
'to he c;)nltitutlld on any slund nnanrial haKiM, !\'nd, Recondly, because it i. eBlICntial that ill any 
pl'Oject. flll' the conservation of the 1'1Ver8 in Bengal, tbe interest. of in'igation and dl'ain' 
age, and not s)lely tbos:! of llavigation, sbonld be weighed and lafegllAlGed, Thc L'lCIlI 
Government have mad!' it c1eal' that nnne of the advocau'H IIf the 'r1'1ld~ have NO far sugge.ted 
any method oftinailcin~ it, except that Hovernment IIhould do HO, but, in OUl' opinion, any 
arrangement under which Govet'l1ll1e\1t would undertake the rcsp:luHibility fill' finding thc 
fundll, while at the HlLllle time diveRting them.,elv!'s of the rl.'~p:lllsibility for their proper 
application, must be ruled ont lUI opp:M('d to 11.11 D.Ceepted tenets of MOlmd tinaneo and aclminil' 
tl'ation, A TruNt formed on the linen advocated by the Steamcr Companies would, indeed, be 
a negation of the whole ptinciple of a ' Trust: luch aa'the PlIrt Trusts, the eSBence of which 
i. that they .hould be 8eH'-supportini5; and the proposal that the Government shonld un· 
re .. nedly place funds at the disposal of such a body il one which we tind our18IVel unable 
to endol'le, It .ppears te ns, moreover, probable that the Tllllt would provo'a more expe",sive 

, agency fllr the execution of 'Work than does tbe Public Works Department, 

12, In paragraph 19 of their It-ttel', the Bengal Govel'nmcnt show that during tho lalt 
,twelve years, the ('ost of maintenance of thc waterwllYH ill Bengal has exceeded tbe amount 
, received in tollage by more tll!1.l1 half a Cl'ore of l'llpec,i, and that a fUl'\.hCl' lo,is of 8 lakhs is 
'anticipated during the noxt five yeal'H, If t.he Grand Trunk Canal is &aDctioned, the Tl'Ulit 
would be committed to a furihel' c.lpendiLw'e of 2881akhs of rUpe8I1, while it is anticipated 
that the receipts from this Melleme will not Covel' the working expenses until the .ninth: year 
after the commencemel).t of construction, and that the o.n'eo.1'8 of interest will not be Wl~ 

, out till seven years later. There can, therefore, be no hope of a self-supporting Tl'\l8t1" the 
near future and, as we have already explained, we could in no case contemplate one formed 

, on any other hasis. U ntU the l'eCeipt. fl'om tollage are at least sufficient to cover the 
working eX,llenHCs, it would. in our opinion, be unjustifiable to finance the development of 
waterwaYB In the manner ?,rop08l!d, Mince this might enable an othel'Wiae unremunerative 
undertaking to compete !11th the railways, and thus merely l'll.ult in our lub.idiling the 1 ... 
economical form of tl'ansport, The only Trult which could pollibly be formed at tlie pr8l1811t 
junoture'would be one in which the l'Dnning of ,the lteamert a,nd the maintenance of the 

''WaWrw&l' .• w~ ~lA~th. COlt ~ th~ _tter heiDI 1*id from the pro~tI of ~ ~. 
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with, pc:> •• ibly, lOme banoial aI.i.tance fl'Om Govel'J1ment. Thi. 1., however, a lugpation 
which the Steamer Companie. have never put forwal'd, and which they'trould be estremely. 
unlikely to accept. 

18. It will, of courae, be undentood that thel'emarkl made in the laat paragra1)b are 
not intended in any way to prejudice conlideration of the conetruction of the Grand 'l'nmk 
Canal or of project. of the lame kind, whel" theee can be .hown to be capable of .. miDI 
their maintenance and intere.t cbarge.. Wbel'8 tbis e ... ntial condition exilta the con.truc· 
tion of luch worb i. certainly legitimate, but until the .tage hal been reached when the 
waterway. of Bengal al a whole fulfil thil condition, it appearl to UI prematul'e even to 
conaider the formation of a T:!'Ult .uch al that p1'Opoeed. 

140. As a guide to the expenditure which might be incurred in making lui table for 
.teamber trnftic the 20,000 miiel of Bengal waterway a, which are .. id to be navigable, 
experience with the Mi.aiaaipi and Missouri liven in Amel'ica may be quoted. More than 
:£166 million. have been Hpent on 15,000 milea of navigable 'Yatorwayl on theee riven, and 
the bulk of thil WRI spent on a lrngth of same 700 milca; But even with thia expenditure 
the Steamer Companici were unable to divel'\; traffic from l'aiIwaYI e~cept when the volume 
offering was too great for the l'&ilwaya to ca1Ty. We do not IUggelt that the 'physical coBdi. 
tion. oJ the Bengal and American rivers &re exactly simila1' but, havin~ l'8gaM to the admit-
ted inltabilityof the rivers of Bengal, it il .. fe to ltate that Amerlcau riven are not lell 
ltable, and coneequently thllt river conservancy wOl'kl are at leaat al permanent in theh' 
nature aa tho .. of India a1'e likely to be. From Amel'ican experience it iN evident that large 
II<'hemes and pl'ogt'11mm~s for the eonSlll'vancy of livers for navigation purposes ill India 
shrlUld he clolely sCl11tini7.~d before expenditure is uncitl1'ta.ken, and we deprecate the disburae-
ment of State fund. on facilities solely for the benefit of public oarliel'B, unless the revenue to 
be recovered in dueK will give a retul'n on the capital and cover ol'dinal'Y working expena •. 
Th81'8 haR, in the past, been no tendency 011 the pal'\; of the Steamer Companies to pay tolls 
which will give a fail' l'etUl'U on the capital expendituI'8 on wOl'k. calTied out f01' their URe. 

15. A further and, in our opinion, a Vel'y weighty argument againat the formation of 
the }ll'Oposed TI1lBt is that to which the Govemm~nt of Bengal themselves l'efer in P.'!'ragraph 
20 of their lrtter, viI" that the maintt'nanee of rivera cannot be carried on 80lely WIth 80 view 
to the intoTeatR of the StE-amer Companies. There are other functions, besides navigation, 
which the rivers {ul\i1, such as the il'l'igation and drainage of the countJ'y, the latter being a 
mattl'l' of lpt'Cial importance in Bengal: It mi::ht quite ('a~ily happen that me808urea taken to 
impl'ove rivel'a for navigation wuuld rau.e deteriOl'&tion to them 01' to their bl'anehel 80 •. drainage 
('hannell, while il'1'igation intereata have alao to be conliderfd, All theae interests are inter-
(!Onneetfd and could lint properly be eontl'oU£d by a Ita!' whieh "·801 only concerned with one 
of them, 0.1 would be \be caae with 80 Waterway 1 Trult, 

16. The linea of policy rcoommendcd by the Govel'J1ment of ne~gal a1'e l'ClCapitulatt'd 
OOlow:-' . 

(i) to inc1'8aee the personnel 1,mder the Il'I;gation Department and to create new 
Waterways Circles; I 

(ii) tocon.truct the Grand Trunk Canal and ultimately to place the contl'Ol of it and 
ita attendant feeder channell under an e:r8C!1tive Trult ; 

(iii) to r.J.'8ate 80 Communicationl Board f01' All-India, on which ·would .it repretenta-
tives of water b'&nlp01'\; by boat 801 ,,'ell aa of land tranlpol'\; by rail; and 

(iv) enlarge the sphel'e of the existing Wate1'\\'ays Advisory C~mmittee by making 
it possible to have extra-provincial representatives. 

For the reasonl ah'eady stated we are of opinion that the formation of a Trust il out of the 
queation. We advocate the eontinuance of the present system and ita improvement by 
organizing, aB recommended in pBol'&g1'&ph 8, a H:f8C1al branrh of the Public Work. Depart-
ment to deal with il'rigation, navigation and drama.ge, thus fOl'ming 80 body of trained engi-
neer. to deal with all hydl'&ulic questions. We are also prepared to consider favoul'ably the 
advi~ability of constructing the Hralld TI1mk Canal, but \\'e must reserve our final l'C!r.om-
menda.tionA on that pl'oiect until the estimate, which haH lately been l'llCeived by Ua, has been 
examined by Ol1r technical advisers. It may pouibly be feasible eventually to place it and 
other a1titicial (&8 oppoBed to natural) naVIgation channels nnder the co,q:w of an _utive 
trust, &8 pl'Opoaed, buUhi. question cannot be taken up until the project, are cOnstructed and 
"lion Jl1'OVIld theDlle1ve. to be remunm,tive. We alIo ~ recom....aatjoD'· (W) h~,;tht . 
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Local Government regarding the enlargement of the Rphere of the exi.ting W.ter_~ljl 
Mviaory Committee, o.,-ordination between the liTeral Government. OODeerned ,lIeinl _11m 
by pennitting the Committee to co-opt Jlomi~1lOI of the Bibsl' and the AHam Government •• 

17. We are not favourably imPftRltld with the thir~ rerommeJ'datiOft made by the 
Govemment of :Bengal, flil" the rornmtionof a Communication. BoaJ'Il for All~lndia on 
whteh the interests of water-bome b'affic ",oald 00 reprceented alol;lg with otherl. In the til'lt 
place, &I stated, in p8~~ph 2 of th.ifi despatch, liver comm\lni~tion,. are not confi!led to 
:bengal; thel1l 18 navIgatIon of varluus kind. on many other rivers ID l-egat'll to whICh the 
Government of India have not hoeu .. ked to intelfere, and, though tho impoltant waterway. 
in Be. may originate in other pl',ovinces, the nlain problems arising In connection with 
them fan within the sphere of the Bengal Govcrnment. This being SU, their ddminiab'8tion 
lbould all? remain within the provincial spb81'l'. )f nl'eOV01', In fa.I' 8S the sl\fegual'ding uf 
watelwaYI &I ojlposed til railway intercsts i. concel'nlod, we conHidtlr that Ule fUl'mer are safol' 

• in the hands of the Public Works Depl\liment than they would be if Uley wcro lilprcsented on 
a Communicatiun. Board, upon which the l'ai1wa~'. would naturally bave a. predominant 
influence. It would fUl'lher trove extremely diffi('ult, if not iIupnlsible, satiHfactolily to 
demarcate Uie ficld of action ° the proposcd Communication. ROII.l'd and it. engiueel'ing staff, 
in 10 fal' al navigation lights were c:l1Icel'Dcd, and the field of n.clion nf the Bengal Govel'lI-
ment and ita .tat'f 8') far al riparian and water rights wcre ('onearned; that the latter right. 
mnat l'emain under Ule control of thc L1Cal Guvemmeut appears to UR to be axiomatic, 

18, AI, therefore, it a]lpc!,I'tI to u. inadviaable to constitut,e oither a W atelwa~:. ~1'Uat 
fOl' Bengal 01' a CommUlllcationl Board fOl' the whnle of Indio., the onl,v a1tcl'IlatIve 11 to 
continue the exi.thlg al1'aDgemenh, Initablv modified. alld the concluliolls at whicb we bave 
arrived and which ai'll detailed in Uie preceding paragraphs may be'lllmmarized al follows:-

(i) that the Irrigation BI'an!'h of the Public Work. Departmllut in 'Bengal sho,!ld 
, be 118p8.l'ated entirely from the Duilding. and Roads Branrh, and that itsdubel 

.hould be conlined to the charge of h'I'igation, _ navigation and dl'&in~ge ; ~e aeroce. of ... n uPert body of men wbo have been t)'Jl,incd in tbese Special 
• WOl'k. being thllJllCCUI'cd, 

(is") that the cOIl~tTn('tion of the Gmnd Trunk ('al,al. o~ of an'\" othrr navigl\hle 
channel whidl ran ho shewn to be 0. prodlretiva WflTk. sh:1II1d be tl\kenup Oil the 
Rame principle. a8 GOT(,1'mncnt now tabs up il1'igation works, and 

(iiI) tbat tbe ex'iating Waterway. Committee in Dengn,l .hoilld 110 enntinued; tbat 
the sphere of its artion should be enlar~d by the nomination tn it of extra-
provincial l'eJirceentativea. and that the ('.ollsidCl'8tion of the que.tion of a 
~Mcrway. Tnt.t .boala be po.tponed fOT the PIi!lit!lIt. • 

We have the honour to be, 
Sir, 

Your 1I1OIit olIedient. h1UD.bJe Servallh, 
(Signeci) 'CHELMSFORD. 

" C. Q. MONRO. 

" G. R. LOWNDES. 

" G. S. BARNES, 

" W. H. VINCENT. 

" R. A. MANT. 
, ' .. II. }j'. HOWARD • 

.. ltUHAlDUD SHAFT. 

SclaMule of E1tI'1~"'re,. 
1. ,r..w..r No. .,-1, aated llt~ February 1919, fr=the aovel'Dlllent of hpJ. 

~1~4"_'!N ~~ w.m..,. and wa.tuwara ,of b~dpI DYR _~le olar.aa .... 
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GOVDBNllBNT OF BBlfG.lL. 

PUBLIC WORKS DEPARTMENT . 

Irrigation Brancn.. • 

No. 407-1. 
FIIOK TnB HON'BLI MI. F. A, A, COWLEY,' 

&Creeary to tAe Go"cr~m~t qt Bell.1'al, 
To UII SECRETARY TO THB GOVERNMENT O.l!' INDI.A:, 

PUBLIC WOlUCI lbl'AJlTJ[BNT. 

Da.teil OriJcuiea,tAe 11tAPein'uary t919. 
SIll, " 

I am directed to refer to ~oUl' letter No. 276-r., of the 21th Septeml>cr 1918, reDrdiDg 
'" proposal for the constitution of a Waterways Board it). India to deal with. queitioDa of 
!'iver transport, in which t1,le G~v~m1I1ent of :nengal w~ro !'Bked to furnish a reP;ort e~laiD·. 
Ing to wluLt extent pubhc opinIOn fn.vOIu's the cODstltubon of such n Board, with" hiStory, 
of what hns beon done in th!' paRt nnd Rl'tting out thl' policy which the l.oc.'11 Government 
proJlORe to adopt in regard to the ("lestinn, It npp!'al'" fl'om the enrloRul'C to your lettet that 
the questinn of a Watel'Ways Hoord in J nd in to look nftel' t he interests of river tnmlport 'in 
India wall miRcd by", qucstion in the HouRe of Gommolls by Mr, ~h,aw iD June 1918. No 
proposal fOl' a Waterways Board with jurisdiction ove1'tlte whole of Jndia hal hitherto been 
mooted as for .aB tltis province is concerned, but a proposal to oon8titute a Waterways 
T111&t to control and mallage the watel'WaY8 of Bengal Bnd the adjarent administrative' ~. 
of Bihal', the United Provinces and Assam, has been mooted in val'ioUB {orma atdift'erent 
timcs within thl' last tl'n years in Uengal. I am directed to furnish in the following report, 
first of all, a llistol'Y (If thll past discllssions nnd nelfoUations ; alld, in the second plaoe, the 
Iinos of the polioy which the Government of Bcngal, as at pI'csent advised, would be disposed 
to support, 

1.-Hi6~r»'!I qfllae proP06allf!(J'f' tke conatnfltion of a Watt!rUJay. Tru.t. 
2, In the year 19Of!, when the Governmcnt of ncngal had for RevcI'al years been at 

work on the improvement of the navigntion channel which i. now known a. the Madaripur 
1m Canal, the question, arose whether the charge of this caDal shfluld remain with the 
Den~l Hovcrnment or with the Government of Eastcl1l Dengal and Aslam. By the 
partItion of Bengal ill the yeaT 1905 the di.trict in which the Madaripur Bil Canal lie. 
hecame part of the provinco of Eastern Bengal and AslI8oJIl. It was 4ecidcd, with the 
('onrurrenee of the Government of Eutem Deng&!. and A88am; that the Dengal Govenunllnt 
should retain charge of that Cl'nal, and that the Government of EastornDengDl and A'lam 
should be consulted with respect to it. management and development. It was also consi. 
dered desirable that the natur&l. and artificial channels ronnecting Ca.lcutta .itlt the eliatricb 
of Ea.tern Bengal and Assam, "'hich were largely used by steamers, a. well al by 
countryboab, should receive attention from both provinces, It was doomed that thi~ ob~ 
would be met by the appointment of a Standing Committee, on "'hich the G01'~men'ts 01. 
both provinccs and tne Agent. of the Steamer Companies would be reprellllnt!'ct It wal, 
therefore, directed, with the COnCUlTence of the Gove1'llment of Ea8tem ,Be~gal ad ~'''m' 
that a Standing C'..ommittco be appointcd to inspect poriodi('ally the natural and lutifieiat 
waterways between Calcutta and Ea8te1'n Bengal, and to suggest measure, fo1' their improve~ 
mat. 

The constitution of the Committee a8 then fixed 'I\'al a8 follow8 :-
Chief Enginoor and Secretary to the Government} Prr iJent 

of Bengal, ll'rigation Department, 8 • 

Superintending Engineer, so, uth' Western Circle'1 
Bengal. 

Superintending Engineer, Eastel'Il Bengal Circle, 
Ea.teJ.'n Bengal and As_m, 

A l'eprelll1ltative of the Ste&mel' Companie. to be MetllbN"_ 
nominated by the Managing ~te of theJ 
India Gener&! Navigation and BlnIway Com- , 
}»ony and the Agent, of the Riven Steam , ." , 
Navigation Company, acting jointly. ' 
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It W&l further deoidecl that at that time the 800pe of the Committeo ahould bel limited 

to the chaDDel. from Calcutta as fal' as Barilal and Madaripur, The Committee waR 
instructed to funli.h both Goternments with suggestions in respect to the measures of 
CODBlruetion and maintenance whieh might be required to give greater facilities of ballic, 
and also to measures of control or regulation of the tJ'lLffic. 

8. In 1911, Mr. A. Pointon of tho India General Navigation and Railway Company 
put forward un-officially certain Jl~ for the enlargement of the Standing Cqmmittee 
by the addition thereto of non-offiCial members. lfr. Pointon bued his al'guments upon tho 
fief; that in Prussia the Chief and LO$l Advisory Council. who adviaed GoverDl{lent 
on waterways matten were 80 compriaed, that not more than one-third of the members 
were Qovemment paid official., while the rost, who were appointed by the State, represented 
Commerce, Navigation, Agliculture, Fisheries, and other interests. MI'. Pointon's profossl 
was that the Standing Co~lUittee of Bengal a.nd Eastol'D Dengal and Assam, which (.'oul<18tcd 
of three official, and one non-official, mcmber~, should be converted iuto a preliminary 
WaterwaYil Advisory Council for Bengal aud Eastern Bengal and ARHalD and cousist of two 
otBcial, and four non-official, members; their duties being tho ssmo 11.1 thoso of the Standing 
Committee of 1906.' ' 

Mr. Pointon then went. further and suggestcd that tho Govcrnments of Bongal Bnd 
Ea.tem Bengal and A.sam.hoWd, at an early date, crooto Local WatClwaYR Advillory Councils 
aDd extend the reprellClntation on the preliminary Advi80ry Counril aud convert it into a 
Genel'll1 or Central Advilory Council for the two provinces. 

He alao snggested that the propoKcd General or Central Advbory Council for Dengal 
aDd Eutem Bengal and Assam should, aM Boon a~ poAsible Rubseqnently, be converted into a 
l'eIIponsihle Waterways Commission for Bengal and Eastern Bengal and AsslI.m on the lines 
of the Port Trult of Calcutta, with a permanent statt of executive officers. 

40. In February 1911, the Bengal Chambcl' of Commerce addl'c8Bed tho Secretary to the 
Government of Bengal, lnigation Department, on the snme subject. The Chambel' of 
Commerce pointed out that the Standing Committec of 1906 had been inexil::.en~e for 
nearly five years, and there was a feeling that its ulefulileia might be cnhanced if it.ll 
membership were enlarged by the addition of mel'Cantilc l'epresentatives. They were al.o of 
opiuion that it was desirable that the Commissioners for the P.)rt. of Calrutta Ihould bc 
repl'tllllllted on luch a body 11.8 the CommiBlionera al'e lIecessarily deeply concerned with the 
progress of the waterways of both provinces and their co-operation would, therefore, add 
groat advantage not·only to the Govel'Dment, but to the trade also. The Chamber also consi-
dered that it might be pos.ible and advi8able to bring all the watcrways in Bengal sDd 
Eutel'D Bengal and Allam within the sCopo of the Committee, and the Committee would thm 
be to all intents and l'urpoaeB an advi.ory body for the waterwBYs of both province.. The 
Committee would alBo be a medium of communication between Govemment as the 
controlling authority of the watel'ways alId the commel'cial community by whom they Ilrc 
mainly utilized. In conclusion, the Chamber expl'oaBcd the hopo thnt a .till fnl,ther 
advance in the same direction luight be made at no distant date. It seemed to them that 
the Standing Committee might consider meaSU1'es for a much greatcr, enlargement of its 
power and dnties, that there was nothing nnreasonable in anticipating that it milSht 
become not merely all advisory, but also. an executive, body responsible fOI' the conservation 
ancl improvement and general management pf the waterwBYs of both pl'Ovince8. Such 
an organization wonld, Of course, work undel' the control of Governmeut and in intimate 
anociation with the trading community. It might also be aided in thi. work by the 
formation of Local Committee. 01' Local Advisory Council.. The watcrways might be divided 
into four or five division a in each of which a Local Committee could be formed. It would bo 
the bUline .. of these bodiee to examine aud to consider the needs of their districts and to 
make recommendation. and luggestions to the cenU'al authol'ity. There would thu. be evcnt-
uaUy caUed into existence a systematized form of administration on which cvcry interest con-
cerned with inland navigation could be represented and which would be cBpable of thoroughly 
developing and efficiently improying and m."naging the watel'WaYM. 

6. The ob.ervations and recommendations of the :Bengal Chamber of Commerce were 
duly con.idered by the two Goverilmenta concerned. In July 19l1, tho following additionl 
were made to the exi.ting St.&nding Committee of 1906 :-

(.) • repreaentative of the cOmmel'ee of tb& pl'oviDee pf DilnSal to be no~inatecl b1 
~ JJeDsal Chamber of ~mmtt<:e ; . • 
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(ii) a representative of the conup.erce of the provinoe of ~ta'Il, 1eDta1 and. Auam to 
be nominated by tho Lioatenant-Governor of Eutern Ben~ and A. •• m; 

(fi') the Chief Engineer and Secretary to tho ~vernmeat of Eutern Benpl aDd 
Assam, Publio Works Department; and . 

(iv) the Vice-Chairman of t1e CommiHHionel's for the Port. 
6. The next stage was 1'eoched in Febl'U&r:! 1912, when the Don-oflicial member. 'of tJie' 

Standing Waterways Committee made the following proposals for the conltitutiOD of 
a Waterway. Department under Govemment:-

(1) That a Waterways Dep&1tment should be formed, which .hould have control of 
the Gange., Brahmaputra, and Megna Jlystem of rivers, including it. delta. 

If this proposal was, carl'ied out, tho whole of the waterway. of the new province. 
of Bengal, Assam, and Bihar would come under one control, togetber with 
certain sections of thc Ganges and Gogt'a and Buch other waterw.YI in the 
United Pl'Ovinces of Agl'a and Qudh as may be thought necellary. 

(2) That tile ncw departml'lnt should be 'in chal'geof a high oRlcia} t'OJIversant with 
waterways and possessing a good knowledge of modem dredging. 

(3) Tllnt he should have nndcr him a permanent staff of officen and, 10 far al it 
is posaihle, tlley should be .pecinlly qualified for this clul of wOl'k. 

(4) That the pre.ent Standin~ Waterways Committee should be l'c-named "Tho 
General Waterways Advlsol'Y Council," and that its sphel'C of action .hould 
include all the above wate1'ways. 

The Standing Waterway I Committee supported these propo.aIs; and recommended that 
the prclCut standing Waterways C..ornmittee should be l'C·named "The General Waterways 
Advisory Couucil," and that it. sllhCl'C of oction should include all tl1e waterway. under the 
rOllb'Ol of the 1"1'01"0led WateTwa~'s Department, that it should be reprelCDtative of tl101e 
interested in the waterwa~'s of the thl'Ce provinces concerned, and that it. power. and duties 
would be periodically to dilK~u8s and Cliticize I('hemes preparcd by the Watel'Way. Department 
and have power to submit schcmcs and suggestions for ~he considel'ation of tl1e Waterway. 
Departmont, 

7. ShOltly afterwards in lJarch 1912, and befol'c any orders had been pasaed by Govern-
mont on the RelOlutions, the nou·official mclObc1'8 of tl1e Standing Waterways Committee 
IIddrc.8cd Governmont and asked for a spccialmeoting of the Standing Waterway. COIDlDittee 
to con.idol' :-

(i) that the waterway. rell18in under tho Revenuc and A""l'icllitural Deparlment; 
(ji) that the system of waterways be at once plaeed under a bedy con.tituted on the 

Bame linea as the Port Tlllsta of Calcutta and Bombay; and 
(iii) that, failing the appointment of such a bedy 01' in the e"9'ent of any delay takiag 

place befOl'O ita appointment, a special officer be appointed to givo hil whole time 
to the work at present in hand and contemplated. ' 

The Govcmment of Bengal sanctioned the discu8sioll of theso p1"Oposals; but l'equested 
the non-official mell1bors to fOl'mulate detinite Pl'OPOHalS and to work them out in lomo detail. 
Information on the following points was cODsidered particulady dosirable:-

(1) tho proposed constihltion of a Truitt ; 
(2) its power; 
(3) itH ROUl'CO of fUlldK ; 
(4) the propoRed strength and pay of members of the Tlllst and its officer.; 
(I» the 1'1"OpoRed estabJiRhmcnt for carrying out works and its pay; 
(6) a tinancial fOl'll<'ast for fifteen yea1's, showing that after this period the Truat 

would be likely to be iu a so~nd financial condition and would 1.10t be levying an 
unduly heavy tax un the traffic; and . 

(7) A budget for the next two yearR of anticipated receipts and eXpenditu.re with a 
ruugh programme uf the work to be cal'ried out, ' 

Unfortunately. the proposed meeting never took place, 11.8 it W&l conlidercd that tie 
l'(:-diatdbution of the territories of Bengal, with oft'ect from tJte 1st April 1912 wou.l4 reuui;, 
tho re-eollltr\let;ioll of the Committoo, I --") 
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8. The n~ Go~meJit of llengal took uf the matter, and t'eViewedthe poaition in 

1Ir.y Illli ; and in July 1912 ,. llper_l meeting 0 all the intare.t. eoncOrud WlIIIOODyened 
to conlid~ the formation of a new WaterwaYl8taDdi1l8 Committee. ' 

It WIY decided that the enlargement of the Advisory Watel'ways Committee wu dellir-
.vJe.,ui that it ihodld· huompoled of the following members :- . '. '. . - " 

)le~~r o.f the ExeCutive Council in Mal'gO 1)f the Public 1 PrIM"" 
Work- De,P8rtmont portfolio, ~. • 

".:' Chief Enpoor for Waterway., J 
A,n,o&er with 1!'inancial expori8nC\l b (0 'l) 
SuporiDteudhig Enginoor, ~uth-W oetera Circlo Mtm er, '.Iil"", 
A Bailway l'Cjpruentative 
Vice,Chairman, Port Commil.illnOl'll ") 
A Commlll'Cial Member, Bengal I 

DittO ditto. Ea.tct'n Bengal ~ Member, 
A l'Cpreaentativll of Stciarnel' Companics I (Noll·olJk;al). 
An Indian representativll fl'om tho Nrdional ChambcrJ 

of Commerce, 
, It was dccided that the Committee should, i~ all cdsea in whicll othel' provincial inter-

ests were affected. aRk the Chief Engincel' of that province to attend the mCI.>ting. 
This meeting al80 recommended that a SjlIlcial Committell composod of thll foIlolVillg 

sho1ddpreparc :l scheme for the fot'mation of a Watel'ways Trnst :...,.. . al a represelltative of ·the Steamer Compunioa ; 
(2 the Vice-Chairman,',Pult Commislioncl'll ; 
.(3 a Pl\blic WorD Department officel' ; 
(4 & ~prell8D.tativo of the Chambell' of Cum.mel'ClO; and 
(5 all officer with D special knowledge of Accounts and, if po¥IIible, of Callal AccQun~ •• 

It may be of interest to record'that at this meeting Sir Frederick Duma,vno, lpeaking 
on behalf of the non-offi(:jl\l member., desired to explain that the pl'opos:\l to form & Trolt 
.houla not be taken a. in any way reBooting on the condllot of waterway aR'ah'. in the JlRat 
bytbo·Poblie Works Depaltment officers, He said tlmt the commerclal community folly 
ri!alized how much thoy were indebted to the Chi~f Engineers and othol' officDl'sof the 
department fur their efforts to maintAin the nengal watel'way., 

9~ The lirat 1'ecomqlendation was accepted by the llengu.l Govel'nment ill the following 
term. in August 1912 :-. ' 

(1) That a Stnnding Committee be app:>inted to adviso Government on tho lubjl,(,t of 
the mea.ures to·be taken'for the maintenance aud improvement of the waterways of the 
PreSidency of Bengal and for the relNlatioll of traffic 011 thO&D watel'way., .11d that the 
.aid Committee be compo.cd of the fOllowing members, wilh .uch addition:il member. &s 
~y be appointed by Govelllment, f~m time to time :-

The Membcn' of the Executive Council in charge of the Public} P 'J t· 
W m'b De:{'&rtment portfolio, rmaNl , 

The Chief EngJlleer to the Government of :Bengal '1 
An official Member to be nominated by GovClllment to advise tho 

Committee on Financial maUer •. 
The Superintending Engineer, South-Wt'Rtern Cirdll 
A rept'elllllt.tive of Bailway iutel'Clt. to be nomillatcd by 

Governmcot, 
The Vice-Chail'man, Port Commissioner., Calcutta 
A Memoor to be nominated by the Calcutta Chamber of 

Commerce, Member •• 
A membel' to be nominated by the Bengal National Chamber of 

~mlJlel"ce. 
A member to ft'JIl'escot the Commercial intet'ests of Eastel1l Bengal 

to be nominated by the Narayallganj Chamber of Commerce. 
/a. member to lie l1r)minatcd by the Managing Agcntll of the IlIdiaJ 

~: •. Gencml. Navigation and Railwal Compauyand the Agentil of 
.. tll.., Rivers Steatn Wavigation Company, acting jeAAtI,.. . , . . 
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(2) That the Government of Bihar and OriA8a and the admin~ of A, ... he .. ked 

to "Kist the Committee, when occalion shall arise, by dt'puting tlIeir Chief Engineers to 
adviao the Committee upon luch matter. &I may come under it. consideration whicla ciirectly 
aRret thll waterway. ,ituated in thOlOprovince •. 

As regard. the Rccond recommendation, desling with the formation of II W.t.rwa,. 
Tl'URt, tlIe Bengal Government examined it ca.rcfully. They were not favoura.bly imprea.ed 
by the financial po.libilitiel of such Do Tl'IlBt, but agreed. that the Advisory Waterway. Camp 
mitteo might consider the matter, especially the methods of financing Kuch a T1'I1Bt. 

A Sub·COI,nmitt,ee was acco1·dingly appoir.ted nndel' the Waterways Committee. 

Ita '~nalrooommendatio1l8 WCl'e submitted in April 1{)14, and were as follow. :-
. (II) that there was no pOMsibility of the fOl'lDII.tion of a Waterwa;rR Trust untirthe 

new Grand Trunk C~nal had been sanctioned and funds prov1ded for it .. con· 
stl'uction ; and 

(b) . that the Government of India would be requhed to guarantee the interOlt on 
the capital raised for work in the same way as Government nnw guarantees the 
interest on capital raised for Railway construction or for the Port of Calcutta, 

~h', Pointon, who signed the repolt a8 a representative of the Steamer €ompaniel, 
Rubmittcd a note cxpla.natory of the financial position of a t'roposed Ti'Ult, with a li.t of the 
wl\tel'wayl which the Trult Ihould control. A finanCIal statement prepared on the 
bc.t da~ thl'n available, showing the probable expenditure and revenue on Mr, Pointon'. 
propo.al; rel.1I1tc.!tl in a net deficit of Rs, 14,00,000 per annum, which Mr, Pointon proposed 
should be met f!'Om sub.idiel by the GovCl'nmellt of India, the Government. of Bengal, 
Dihar and Olisea, and Aseam, and by certain Diltrict Doard.. . 

10, The report of the Sub-Committee ,,'as conlidel'Cd at a meeting of the Btanding 
Waterways Committee in December 1914, The Government attitude wal ddned RI 
fln-ouring the cltabliahmcnt of a Waterways Trust when luch a step wal ju.tified bv the 
financial p08ition of the new Grand Tl'Unk Canal. The non-08icial membert Of thlt 
Committee pre88ed for the immediate formation of a Trult and for the (:onsb'Uction of the 
canal by engineers under the ('ont1'01 of the Trust, It wat also pointed Ollt that, btfore a 
Tl'\I8t which wonld ('ontrol the wate~wa."1 in three provinces could be formed, It'gillation 
would be IlIcCa8Ul',l' by the Impu'inl Hovcl'Illllcnt, The ulIidal }Iembers, however, maintained 
tillLt,a8 (}('Yl'l'nmcnt W3S to be called upon to provide the funds for the I'01Ilb,.ction of the 
(,nnlll, it was I'RscntitLI that GOI'crnment should either C1ll1'y Ol1t the p1'Ojc('t, or control the 
Trult whu cill'l'ied it out, 

11. The 8ubilct Was again discusltld by the Standing Waterwa,l's Committee in 
February H!l7 afler the l'cvised }Jl'Oject for the Grand TrunK C"nal had been prepared, It 
WIU ugain m:gcd by the non-offici:ol lJembers of the Committee that th~ forDll\tion of a 
'fruit· should be decided upon from tho outset of the cOllstruction of the Grand TI'Unk C!&llal, 
'I'he vicw of om) of the 1100,",01Iicial Members was that the scbeme would bring about all 
ellOl'mous improvement from tbe business-point. of viow in enl'(lUragillg trade, cheapening 
traulport, and relieving delay, but It ill mol'e from the point of view of Ule health and 
sanitation of 0110 uf the moat inSRllital'Y areas in Calcutta, He also thought that' one great 
advantage to be obtained fl'om the carly starting of a Tl'UHt was tbegl'eat interest 'i'hich 
it would evokc amongst tho commercial community and the incCJltiYe which it would be to 
thoNe anxiou8 \0 take up land for jute prosses and 80 on, He a].;o emphaBi7.c.d tllat 
if the mercantile, shipping, and railway people were strongly. represented on the Trust 
thi~ wuuld have a VOl,,! benelicial effect ill bringillg about grcater co-operation and would 
l'CRUIt ill an enormolls developmcnt of the Port of Calcutta, Another non-official memhc!l' 
I'citcrated his conviction that the Waterways Trllst should be formed at once, with 
executive ~werH, He held that a body that watched over and controll£d tho sch\!mo from 
the beginlll;lll,t would be better I\ble to promote the ~'owth of indl1Htries and Irive ~iter 
linancial rl"ults than a body brough_ lIIto exi.tence many :vean I)\ter after the lIIll!eme 
had been complch'd, It was also thl~ case that a body of this kind would be able to build 
lip an elJ!Crt watel'wny~ staff, which was not practically pos"ible under the prellCnt BJ:ltem of 
tbe Pubhc Works DC}JaJ'tment owing to cOllstant challE,eH 9£ officcr8, The ICcurity tQ Govern. 
11\(,l1t WOI amp!" and the canal would not di.appeal', The Honourable lIember of QeUDcil in 
charge of the Public Works port.folio, as Pl"llaident of the Committee, agaill pointed out that 
the Pl'PilOycd Tl'Ust would contrl11 1I0t onl1 this callal, but tile waterwaYI of B,npl ud 
A~paD!- il'!l'1l'all~': . 
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The lteneral opiaion of the COmmittee was that a Tl'Ust sbould be .tllted at once; but 

if Government must retain full financial control~ tJle Trust Ihould havo powel' to lay ont 
land and develop it, with limited finanoial and oon.truotional powers until the .oheme booame 
a paying GOllcern. . ' . 
, 12, The iuhjeot was rc-opened in Apri11918 when the-joint Steamer Com}l'nie. addre •• -

ed Go~ent at longth on the lubjeot. The preceding di.QUi.ione were .ummarized in the 
following term.:-

" The WaterwaYB AdviBory Committee recommended to Govel'Jlment in 1912 the de.h'&hil-
ity of the fOl'IDation of a Waterway. Trust 01' Dpp8.1'bnent whioh would deal administratively 
with all matten oonoerning the waterways of Bengal and the Eastern dUbiot., The GoYe1'll-
ment of Bengal was favourably inolined towal'aM this proposal, but a. the Grand Tt'Unk 
Canal Scheme was under considllration at that time-as a matter of faot it i. .till undel' 
oonsideration-Government wae of opinion that tht' formation of the Trust should await tho 
oom~leti~n of the Gl'&lId Tl'unk Canol, the working of which would form a nucleus for it. 
adlnlni.trative aotiviticI, 

"The mercantile community, a~ voicod by tho ChalDbcr~ of Commel'Ce of Calcutta alld 
Narayanganj, was·of a different opinion, and Huggosted that tho TI'UMt !;hould bo f011noo 1\11 
early as pl1LCticable alld Hhould ehargo it~'lf with the control of.all el>i.ting waterway. 
and, illte-r' Glia, tho eonsb'UcUon of tho Grand Trunk Canal, if and when that Nchome 
fructiDcc!, 

" The matter of the fyrmatiOn of a Tl'Ust did not go q,uy furtbOl' at thiH point but, in 
order to render the ,Waterways Advisory Committt'e a more effective one in dealing with 
water-borne trade, it waR enlaTgt'd to eleven members, including' representatives of Com-
mercial, Railway, Port Trust, and Steamer interestR, ill addition to tho departmental officc1'l 
intimatoly connected with the Public W Ol'kll of the provino('s concorned, 

.. This body i. really tho nucleul of tllo Watel'waYI Tl'Iut, but it In.cks ono important 
faator-AuthoIity. It CRn advilO, IUggest, object, or criticizo, but it cannot act, And i1l thul 
incapable pi vigorously addrel"ing itself to the many important que,tionl! which &rise from 
time to tiUll! in conuootion with waterways and water-borno traffic," 

The letter then Jll'ocoeded to givo its bPJ.'ouuds for CtlntraJizoJ conll'Ol. . 
" The neceslity for .ystcwatizod control appears to Ul tG bo threefold: (1) co-ordination 

between tho various Govcrnmeuts; (2) continuity ofoxcclllivc; and (3) 8eCulity of watel'- • 
ways intel'est., . 

.. (a) Taking thelle in order wo would point out that tho groat rivors of NOl'thern nnd 
Eastel'D India fhw through the prnVinlltlS of Bcu~"al, Alum, Bihar and OrillD, and tho 
United Provincos, Many of our "te:IlJl~r8 in the OOU1'110 of n Hingle voyage paa» through 
throe of the abovo foul' province .. , Therc 1:lno common 8y~tcm of rivel' ('On~Cl'Van('y and 
each Government ha~ its uwn department~ with nccl!;Harily divergont viow~ as l'egardl river 
control, Wo l'clpcctfully submit that thorc should be a ccntl'8.1 authority ovor tho wholo 
.ystem of rivers with a ('ommon ('ontrol, irrospoctivo of political boundal'ieH. . 

"(6) With referellce to the second point--continuity of exe('utive-we would point out the 
numerous changes that have been made ill the past ill the executivo charged with thc control 
of watorways, W c have already touched upon tllis in an carlier part of this memol'ial, but 
we would rl:"pcctfully urge the formation of a Tl'UHt 80mewhat aftc1'1he lines of the Port 
Commissionors of Calcutta where a compact body of ex pertH deals with the v8J.'ied qlleHtions 
arising in connection with the river and t\'D.de of Calcutta with allthOlity based upon along 
familiar and continuous bandlillg of th~se HubjcctH, At on(' time the changcs in Chief 
EngineerR, Superintending Engineers, and Executive Enginocrs in the Public Works Depart-
ment were bewildeling in their frequency, and-with each ehange thore WC1'O inevitablll alter-
ations of progI'amme, difiering opinions, and the natural hCHitation of decision while the 
responsiblo officer was ~icking up the threads of an unfamiliar subject, 

.. (e) The third pOlIIt-aeclllity of watClways intOl.'ests. This i. an important matter as 
under the present proccduI"C the iuterests of watel'ways whero thoy conllict with those 'of 
railways are not accure, As an c:talUI,le of c(mflicting interests of waterwuy. and railways 
we might inHtan('e the 1I1atter of briagc hcadwa~8. The railway officer naturally wi.he. 
to construct bis bridgl) a~ ('hooply ilK po~sible With a low headway and short span. ThORO 
limitations throttle water-bo1'llo traffic Rnd in oxtreme cases may stop it altogether. It 
8hou.ld never be lost sight of that the right to UNe a watmway is a public ono of mu('h 
longer .tanaing than any rights acquired BUD~equcntIy by railways, If railways de sil'o to 
bridge waterways 't~erc can be no objection to tlicir doing 80, but only on tho understanding 
that tbe tight of navigation ii, I)ot permanently intcrfel'cd with, and that watcl' commu.nica-
po~ abould be frco and O~D to all, ... 'before. Tbe pre&eDt procedure in nca '1101 wbero 



waterway and l'ailwayintel'csts al'e inconllict is £01' theLooal GovJnment to'llOlluder IChemel 
and make l'Ccommendations to the Railway Boord. A compo.rativc]" recent scheme might be 
inNtanecd o.s an example. When the So.ra-Serajganj RAilway Wo.s designed tho interest. of 
wntelwaYI and l~i1way. in the mattcr of bridge headwoYR "'ore fonnd to be in sharp. conflict. 
Much disoussion l'CBulted, and the L()("al Govc11lment ultimately held a meeting, of which tho 
Member of Council holding the Public Works portfolio was Chairman, and at whieh tbe 
Publio Work. DepaI'tment watel'waYD and railwaYM concerned were fully l'Cpl'elented. Con-
siderable difference of opinion was rcvealed at the mecting and the Chairman stated that the 
Local Government would submit a rcport to the Railway Board. The waterway. reprelle1lta-
tivos wero BublOquenUy ad,.jscd that· tho decision of tlltl Railway Board' would be conveyed 
to them in duo courrie.Thu8 the ultimate decision in a conflict of opinion as between water-
way. and railway~ I"CHts with the repre~entative8 of ono of the interests concerncd; The 
vital interests of the public in waterwaYH and tho intereRts of tll08e who wOI'k the traffic 
C&l"l'ied on watorways canllot pOKBibly bc set'ure uuder such an &lTangement . 

.. It is not, in our opinion, con-cct that the onua of upholding: the light of a free water-
way .hould devoll'e npon plivate carrirrs. and we hold that iuch onl1s shou-ld be on a 8uitably 
constituted Trust including r(>pl"(,Hcntatives of the carrien . 

.. The n8eflllne~8 of watel" trnnHport is l.eing dcmonsu'alcd at tht> moment of writing. 
The East Indian Railway is una1,le t.o carry the good" tendered for carriage, and a very 
welcome relief is at hand in tho shape of steamer service. on the Gn.n~ea. TheBC service. al'e 
able to convey goods to and from stations in Bihar and tile United Provine('s, Bengal, and 
ABllam, Thlls Patna and nuxar arc in direct tom'h with Dacca, Gauhati, and Dibrugarh to 
tho great advantage' of the tl'ade of the country. VeTl much more could be done in this 
direction if the Uangol l"Ct"eived the attention that it :lcservcs. Three Government. are 
cOlll'crIllJd, working withu:!t any reference to each other, with the result that there is not 
efficient executive charged with the conservan('y of the river a8 a whole, and the trade of the 
countt1 luft'erB in conseqlll'nl'e from thi. neglect of an ImJICrial duty in maintaining tlw 
rivers 111 the highest degree of efficiency such liS obtainB on· the Rhi~e, etc • 

.. Tbere is one fUI,ther aspect which can be alluded to in this connection, and that is tho 
8cclU'ity of communication by water in the e"ent .of rai1way~ being tampered with and tem-
JlOl'aI'i1y rendered non-effective. As an examp!(', the security of Dacca and the Eastern 
distrietM depends pl'ill('ipally upon the integlit, of the Eastern nengal Railway. Patna and 
mhar are alModepondent upon the East Indian Railway. In both callCs water transport 
would be iPlmcdiately available, and would be inviolablll." 

13. The repl:esentatives of the Steamer CompanicR were then invilcd to put forward II. 
definito scheme for the consideration of Government. They were a]so infOl'med that, pre-
sumably, a Trust of this sort would have to be self-supporting; that at tho presont time 
Government 8.tX'nd large 8ums annually and the receipts oorely cover the outlay on establi.il-
mcnt and mamtcnance and tho tolls ccrtainly yield no profit 011 the ('apital. expenditure 
involved. The representatives of the Steamor Companies WCI'C not, however, . prepared with 
any definite scheme or any definite proposal, but asked for' the compilation of the net 
financiall'C8ulte on the opel'ation of the l()('.ked lengths of the Circular and Eastern Canal. 
Iystem. 'This haR been since prepar('d after a cal'Cful and exhaustive examination of tho 

. at'COllUts 11.1 far back as tho yenr 1885. 
The Bengal Chamber of Commerce shOl1Jy after this, in M~y 1918, addre.sed Govern-

ment in terms similar to tboso used by the Steamer Comp"nic8. The Chamber of Commol'CO 
was also requested to inform Government ,how theY' pl'0poRed .. that such a TI'lst IhQuld 
be financed and, in l'Cply, the Chamber 8tntl'd tbat the Trust might be nnanced by loans, the 
payment of the interest on which, and tho repayment of the principal, being gual'anteed 
by Uovernmellt; that the rovenue required might be derived from·due~ or eharge., to be 
recovered from the users of the canals and watelways, or other faeiJitica provided and 
controlled by tho Trust; and thnt, if waterways MChemes not directly benefiting UI01"8 of the 
waterways 01' their constituents, WCl"C undertnkrn for some general reason considered to be 
nece.~ary by Government, or for purpoBCs of inigation or mnitation, Government would, a. at 
present, tinanoe, 01' ('ontribute to the linant'ing of, Rurh schemel. 

14. Finally, in Augu.t 1918, tho Nal'&:ynnganj Chamber of Cor.xlmerce also Rddresaed 
Government ill favour of somo Iyatemabzcd control of waterwaYB. They auggeaW the 
cRtabli.hment of a poI'manent Waterways Trust, with ppwel'. con'Clpollding to those of the 
Railway Board, as the most Buitable Ineans of dealing with all matt.eta }lCrtaininK to.water-
waYI ; and pointed out the diasati8faction that: exiated in C:OlUleetiO~ with the deoilioll' III 
~. WlYa,. B.oafcl rep'cling bdclge headway .. 
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U.The above summary of tho past lIi.tol'Y of the ca.IO indicate. that ,tho attitude of 
the Steamer Companie., who are tlie bodie. mOlt con corned, to the propolal for ,the creation 
of a Watierway.-Tru8tin llengal haa been govet't1cd by different conl-id01'ation. at different 
,time.. ODe Inch con.ideratioll waa tlIat the change. in tho ~r.onnel of the Chief Engincera 
of that \rancb of tile Bengal Public Work. Department whloh dual. with the conservancy 
of waterway., namely, the Inigation Branch, have led to cha.ll~cs in policy. A li.t of the 
Cbief Engineen who held otlioe since 1889 i. aDl:excd in appendix A, It lila! be, conccdod 

-at OI1eothat a contiJluity of the executivo i. undoubtedly desirable, ,but Hia Excellency in 
COUncil doe. \lot 11lbecl"bc to the argllment that owing to the changee amonglt the OffiCIII', 
there hat, in fact, beea DO oontinuity with reference to the engineming upect Of the caso. 

16. Another factor ill determining the view. of the Companies W&I the wnnt of harmony 
,between the intere8ts of waterways and \'ailways which came into acute conflict whllP the 
question of con8tructing a railway bridge OVC!' a navigable waterway aroae. Tho HOvcl1l1ucml 
of Ueng,al are prepal'ed to concede that the present position i. unsatisfactory. The pmctice 
i. that the Lucal Government on being consulted b'y the railway concerned clIdcayours tn 
asrel,tain the vicwi of nil the parties conce111ed and all the }'Clevant facts regardin~ tho 
particular problem, RlId then submits a report to the Railway Boal'Cl. If the viewH of the 
I.ocal Government arc aecepted ordCll'S are issued to tho Railway Administration cOlwcnlcd ; 
but if tho vic",. arc not ac..'Ccpted, or if the Railway Administration enters 80nl t!aoeat, then a. 
I.lnl()n~d thl"ee-C01'llered contl'over,y i. instituted, while the Steamer Compamea consider that the nailway Baal'd, which llaB the lut word on tho lubject, bas prejudiced viewl on tllCir 
cli.im •• 

17. A third factor which has governed the l'eprelontatiollt of the Steam81' Companies 
i. the de.irability of ClO-Ordination betwcen the action taken within the limits of the differ-
ent province., On thi. point the (7overnmeJlt of Dengal are in aecord with the view that 
it i. deeirable that there .hould be lome centralizcd organization dealing with tho handling 
of river problema in the areal affected· by the gt'Cat liJver SYltem. of the Gauges 8lld the 
Brahmaputra. 

18. The above being the factorl whii'.h have promoted the 8uggestions of the StealJlOl' 
Companies, it is apparent from the history of the case thl1t their recommendation. have 
taken the following forms :- . 

(i) the I.'onstit"ution of a pUl'Cly advisol'Y body; 
(ii) the conltitution ,of a Waterways Depart.ment undcr UIIl GOVOlllment of 

1Jengal j 
(iii) the constitution of a local Trult l'cpI'csontativc of official, commcrcial, and 

Ihipping interest., with cxecutive power. to deal with provincial pl'Oblem. ; and 
(ill) the con.titution of a Central Board for the whole country. 

The Drat three propoealt'have been mooted locally, and the fourth appears to havo been 
mooted through the Loudon repreecntative. of the Steamer Companie. concerned. 

19, Thc qucstion which a.bove all othel'S i. to be answel'cd in dealing with. problem of 
tllis nature i. whether any change of any kind i8 desirable, The present .yetem is that. 
tile eo • .ervane;- of the river," in thi. pl'Ovince is handled by a bl'aDCh of the Public Works 
Depr.rtment, and the reprteentatlve8 of the .teamer interl'lts are careful to point out that 
they have no complaint agIPoinst the exilting personnel, and that much has been done, and i. 
being done, to conacrve1lnd improve navigable channels, A change may, howevet7, be con-
.idered deaitable on economic, adminiatrative, or political grounds, As regard. any economio 
ju.tmcatioD for· a change it i. cleal' that no trust would be ill a better financial po.ition than 
Government ibelf. During the lalt twelve yeal'. the total cxpenditurtl, including capital 
expenditure on the Benb-al waterway., hal been nearly 11 crOl'Ol ; while the ).'ovenue ha. been 
Dearly ird. of a crON. The l'Caulting deficit il I>Sf laH.. It haa been met from provincial 
fuBdl. Again, the progl'amme of work allotted f9r the next five years for only obligatol'Y 
expenditure, exclulive of any capital expenditm-e, amounts to Ollakh., whereas on the mo.t 
optimiltic basi. the grole expected receipts for the same period will be only 42~ lakha. '.rhi. 
exeludea all con.ideration of capital eX}ll!nditnre on the GI'ILnd Trunk Canal, on th~ew 
,;Jrterway. now under inveetigation in the Dacca divi,ion, on the improvement of Tolly" 
If'llllah, and on othet7 similar projeeta. " 

TIae view of the :Bengal Government II.. been that they -favour the formation of a 
Waterway. Tnult wilen lucha atop can be ju.titrcd by the financial conditiont ud&r which 
.ucla • 'lnet oould lie conltitutecl. But the above ApI thoW' that it Ii nOt" StU&uoia1ll' 
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pollible to oonatitute a aelf-contained Truat on the linea of the Purt Tnuts If Bombay r.nd 
Calcutta which would be .elf-supporting. 

20. As regards any suggestion that there are reaMonR for change on administrative 
grounds, I am to 8a1 that it is only too apparent that the existing staB of the IrrigatiOll 
Department in Bengal 18 too small to deal efficiently with the intereeta involnd. -n... 
~hould be created one, p1'Cferably two, WAterway. CireleR, in cbarge of Superin~ 
Engineers with the net'C~RI\I'Y complement of Executive and ASMistant Engineer. anel Upper 
and Lowel' subordinates. The ~"II! duties of the,o officers would be to deal with the problem 
of the conservanl1r of the wuterwa,v" and the ('ffioient drainage of the country, their 'work 
should be controlled by the Chil,f Engineer for l1'l'igation. It ia perhaps somewhat lisbtly 
a.lumed that as thore ia little il'li!,ration PI"JlCr in Bengal th('rc is little work in the Irription 
Department, The letter No, 24Sl<~, dated the 23rd January 1918, fl'om thil Government to 
the Public Workl Depal'tment of the ~ovel'llmellt of India haR given a full .tatemeDt of the 
duties of the Chief Engineer for the l1'rigation Depaliment; and the dutie. therein indieat.d, 
ao fal' as they relate to (al pl'Otection fmm flood. Ill' from tho lOa, (b) drainage from the 
interior to the lilla, and ((!) canael'Vancy of all navigable channels, are aU inter~coDDeoted and 
Clln only be efficiently performed by an appl'Opriate ltaff. Hia Excellency in Council hal in 
view the creation of luch waterways cirelea undel' the Chief' Engineer for the In'igation 
Bl'&llch as SOOIl a~ it i, financially pos.iblc. 

~l. Thero i. much to be aaid on administrative grounds for the cI_tion of a Tl'\lIt 
or Board which would contl'ol the trunk lI'aterway. of the Province of :Bengal, Bihar, and 
A.sam ; fill' action in Bihar 01' A81am might pmfoundly affect the water facilitiel of Beap1. 
Hut, if SU('h a Board il to be extra-pl'Ovincial, it mu.t be under the Hovernment of India i 
alld.it would be only on ro.1'e occasions that l'epresentl\tive. from all the three provin08ll 
could be brought together, It would be more satinactOJ'Y if the existin¥ Bengal AdvilOry 
Watel'ways Committee wererrmittcd, al was IUggested in 1912., to co-opt In ita deliberation. 
nomint'es of the Bihar an ARsam Governments. Until the Grand Trunk Canal i. a 
completed proj('ct, at which time it may be posRihle to create a eelf-lUpporting Board 
to administer it and its feeder chnnncls, His Excelleney in Council maintains that any 
Trust in Bellgn.l mUlt be advilory, • 

22. AI rCI,'Rrds n third pOllible reaaon for a ohange, namely, political ground., it i. 
desirable that t.he Steamer Companie. in this province should not be lubjeoted to an unfair 
handicaJl in oompetition with the railway oommunications. Hi, Excellency in Council i. 
not iu favour of o.cccntuatillg the existlllg diifel'enccs by creating a separate WaterwaYI 
Trust or Board merely al a counterpoise to the Railway Board. He think. that the more 
natural line of development, and .one which is followed in other countries, would be to oreate 
an organization which could deal faidy and finally with both setl of contending int.ere.t.. 
He wOul~, therefore, favour the cl'eation of an All-India Communication. Board, on which 
the waterways intere.t. would be l'epreBented, in place of the exi.ting Railway Board. 
The views of the Indultrial CommillioD in paragJ.·aph 279 of their &>port would appeal' to 
lend BUPJlOl't to this ~ropo8n.l, In the .past, in Bengal, the development Of raihva1..and water 
l'oDlDlunlc&tions ha. followed to a consldel'&ble extent the respective linea of leut'l'eIietance ; 
but at the present an~ in the f!'lture their spheres of influence ai'll ~nding ~o~ and.llfe to 
overlap and to come mto conftlct. The Local GO"ol'Dment are not In a poIltlOD . to Ilet al 
arbiter, while, as already .tated, the Railway Board i. looked upon by one of the parti .. AI 
pl'ejudiced in favour of one of the interest. concel'Ded. 

2S. I am, therefore, to recapitulate the linea of poliey which, &I at prell1\t advieecl, the 
Governor in Council would favour :- , . 

(i) to incl'eaee the personnel under the Irrigation Department and cz.te new Water-
waYI Cirel .. ; . 

(ii) ~ C<lDstruot the Grand Trunk Canal and ulti~te!y to place the Control of it and 
Its attendant feeder channel. under an eseoutJve Tru.t;. , 

(iii) to create a Communication. Board for All-India on which would lit l'8p.'eIat;a. 
talivee of water tranapol't by boat &I well &I of land tr&neport ,by mil ; aDd 

{i.) to enlarge the 8phere of the exi.tin¥ Waterway. AdTiID1'1 ComuPttee by 
making it poIuble to have e:dra-provinOla1 repretentativel. . 

I have the bonov to _, 

Your tIIOIt :~t:~t 
F. A~ A.COWLET, 

&erela,., 1o Ii. GII".,.,._" "BI1IgGl. 
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APPENDIX A. 
Li,t qj'CAie! E"g;,ntwI, Irrigatj(JII Dcparlme/Il, 8illl'~ 1889. 

N.un:. 

Lieut.·Col. C. W. L HarrillOu, •.•. 
Col. J. ]f. M(l~eillc ••. E. 
Mr. C. W. OdhnJ. '" 
CoL J. M. McNelle, •.•. ... 
1&. C. W. Odling '.. . .. 
wut.-Co1. A. D. McArthur, R.!:. 
lIlr. C. W. Odling .. 
Lient.-Col. A. D. McArthur. R.E. 
Mr. T. H. Claw. 
001. A. n. MoArthur. B.E. 
Mr. I). B. Horn ' .. 
Col A. )). MoArthur, B.B. 
Mr. E. B. Buckley 
Mr. D. B. Horn 
Mr. W. A. Inglis 
Mr. T. Butler 
IIr. W. A. Inglis 
Mr. B. .E. Cllrter 
lb. W. A. Inglis 
Mr. T. Butlor 
'Mr. C. A. White 
Mr. T. Builer 
Mr. B. K Finnimore 
Mr. H. H. Green ' .. 
Mr. B. K. Flnnimore 
Ra.i A. P. Saror Bahwl u r 
Lieut.·Col. A. C. deL. Joly dcLotbiniore:"R.E., C.8.1 •• <'.I.E. 
Mr. F. A. A. Cowley 
Mr. C. P. WalRh .. 
Mr. F. A. A. Cowley 

))oI.TI: OJ' CH A IIGE. 
r-~---, 
From- To-
8-7-1886' 1401·18110 

15-1-1800 20·3-1891 
:11'·3·1801 20·4·1811\ 
3u·H891 4-:\·1892 

/).3·1892 21-:-1-1894 
22-3·1894 1·5-1894 
2·5-1894 11·3·1805 

U·B·1805 8 ... '3-18{IR 
0-3·1898 8·H898 
9-4·1808 8·g·18!)!) 
0-8-1899 15.(,,1800 

16-4-1800 15·7-1899 
16·7·1800 22·8·1002 
2:J.8·19o',a 2·3·19115 
3-3-1905 17·i·l007 

18-7·1907 11/·]11·1907 
11-10·1907 24-1·10\lA 
25-1-1908 26·3-1008 
29·3-1008 H2·1\lj'R 
7·12·1908 ;·9·1911 
8·9·1911 1n.3·1912 

11·3-1912 31·3-1912 
1·401012 2(,,7·1012 

25·7·1912 IHo·1912 
15·10·1912 2R·R·191:1 

1·9·191:1 1Il.3·19H 
2I)·B·1914 8'12·1911. 
9·12·1914 25-4-1!lW 
2tH·1916 2S-1O·1916 

26-10· 19 lG 

Lilt of S'Ilpf·,.inteIlJi'llfl Efl9inc't'I·s in dtargf: oft"c Suuf/t- Jfest('r~ Cir("e, .. int,(, 18,'1;). 
NAME. DA1'E UP CIIAItO>'. 

Maoior A. D. McArthur, B ••• 
)lr. W. H. Kinj!' ... 
Lieut.-Co1. A.. n. McArthur. R.E. 
Mt. n. B. Horn ... 
Lient.-Co1. A. n. McArthur, R.E. 
Mr. D. B. Hom ... 
I.i,"".-Col A.. 1>. McArthur, B.E. 
Mr. D. B. Horn... ". 
Mr. K. H. Stepheu ... • .. 
Mr. D. B. Horn 
IIr. K. H. Stephen .. 
Mr. n. B. Horn 
Mr. T. Butler 
Mr. D. B. Horn 
Mr. A.. H. TliomllOn 
Mr. D. B. Horn 
Mr. O. C. Lees ... 
Mr. O. C. Maconochy 
Mr. O. C. L\l8II ... 
M? C. H. DeMello '" 
M~. O. C. MacQDochy 
... P. O. 1aoobl ... 
Mr. P. Go M.conoeh:r 
lrlr. O. C. Lee. 
111-. ll.. E. Carter 
Mr. O. C. J &Cob8 .•. 
Bai A. P. kor Bahadur... ... .. . 
Mr. C. Add&m8.W!t3·.... ... .. . 
Lieo.t.·~.9,1. !--. p. '. J~ly deLotbiniere, B.E., C.B.I., C.I.E. 
Mr. 'C. :Aif!im.· W n &IDa... ... ... 
lW A. Jf:lUatBi.h&dur ' 

r-·~--A.-- --.~, 

From- '1'0-
4-6·1888 
6·4-1890 
6-7·189() 

2:{·J·18V3 
2')·6·1893 
22·3·1894 

&-5·1894 
12·3-1895 
7-3·l898 

5·12·1898 
9-3-1899 

17·4>1800 
16-3-19()O 
2-6·1000 
8·7·1900 

29·9·1900 
29-4'UJOI 
16·11"1001 
\7-l0·1~1 
2(,,3·1003 
'30-3·1903 
25-lO·1004 
81~1().IDOi 

26-11·1905 
3+l906 

2S-1·]908 
4-5-1910 
1·9·1913 
2·1·191' 

20·3·1914 
1IH-]j16 

5+18[~' 
5-7·1890 

:12-3-1893 
19-6-18113 
21·3-1894 
2·5·1894 
11·S-18~5 
6-3-18118 

4·1ll-l89!1 
8-3-~~91J 
l~18,99 
15-3-1900 
H!-1900 
2·7-1(IQ(I 

28·IH90u 
21·4·1901 
16·9·1901 

16·10·1901 
23-3-1003 
29·3-1003 

24-1(J..1901 
3O·HJ·1901 
19-11·1005 

2-4-1906 
2(,,1·11108 
3-6-1910 

31-8-19,3 
1·H914 

19-3-1914 
2(.-6-1916 



ITATBVENT LAJD ON' TABLE. 
w. 

BURL:!."'! '0 HOaI'I04L un. No, 192. 
,< 

.. ,.: j! 

Bule, IfIfbotl,1jittg tl., pri1lcipl." to b., oo,fJ1'VM in tltJtwmi_gt~tJ 1etul.~i: IHItI· wt~ 
.tldn' r,"l~y lwiigtll OVn' navigalJl., claann.el, m Bengalantl . ..h,,,,.. 

No. 6Ii P,-16, dated Simla, the 3M Febnary 1919_ 
From-W. R. HOBN, Eeq., Alllilltant Seontar,y, Railwa,. Board, 

{
(l) The Seoreta.ry to the Govel"llJDe1lt of Ben. gal, Publio Worn Department, Ball. 

To- wa,. Branoll, 
(2) Th~ Honourable the Ohief C~II8iODer of AII.m. 

With l"eferen<ie to the com.pondence ending with (I). '!)Ill' 'uLf '~ ~ 
===.-letter No. (n anO-L, dated the '7th-l'thNcrvaaberll17 ., regafdiog tile; prill-
8eoretary.. (2) ~ B. ByL, dated;the:lfth: DeoellllbedlWl ,..:" 
cip1e. to be obtiel"Ved in future in determining the hea4 wap . and waterwaYIl .. tq ~,ll'Qri~ . 
IIl1(1er 1'IIilwl\Y bridges over navigable channel. in As"'lI\.&nd Denaal. I am clir8etOiJt;qia,. 
that the Government of India accept generally the recommendation. of the@~ 
which was held in Calcutta 011 the 17th November 1917, to consider .. the .ugp.ti~maa:e 
by the Railwa:r ~al'd in their letter No. 66 P.-16, dated the 26th JI'a1191'1,l,)ilthe"".t, 
and after consldermg the remarks offered tbereoa by the Government of Bengi.l and the 
~am Administl'ation, the Government of India are of opinion that the l'Wei eoataibed in 
the t\allloRure to this letter will reasonably safeguard the IllJitimate iDteDllts of the .teamer 
"ompanieM and of railways. . 

2. I am a.eoordingly to request that if 111 RII Bzoe11llieJ .... Cht'trGor In ConDOll _. DO 
. nbje<'tion, tbe princil,les embodied in these l'll1es may be obaeJ:UOIli)l-futul"e in fillpg beA4~ 

waYB and spana for railway bridgeR over the waterways of ~!~ ::::1 • ' 

ENCLOSURE '1.'0 LlI'l"l'lIll No. 61) P.-16, DATlID THE SllD FlIBllU.lJlT 1919. 

RIIlI'R t'mboJ..vin~" tM. '/»'inc;"lt'll to be ob~d in dttermini"YJ tAt' Aeaawa,YI aM tM/,.". 
l('a.'1' .ntf,.,. rail1M.1} bridge, uvno nav'!1ablt' rAanMI •• n ASBam GIld BllNffal. 

In tlie alae of.ri'f8I'1 OD w1aiob de&merservices are already 6stabli"he<l full IJl'Oviaion 
.hould be made for these I18rvices by the railway. Reasonable pl'Ovilion .hould 80180 be ~e 
at railway ('~.t fOI" any development of river traffic that can lie abOWD ttl lie definiffily in 
ligbt when the conab'Uetion of a railway il taken in hand. . 

2. J n the case of rivers which are navigable but which have not hitherto been 181'ftd. 1:!1. 
lteamer., the l'&ilway. Ihould not be called upon to provide greater headway. 01' wider lPaI' 
than are neoel",l"y for the pasling of flood water and country boats of the lArgelt size a~oDg 
those which habitually 1\18 the Itream unlell th Steamer OompaDiea can ,how that there 
i. a genuine pl'Olpeot Of river I18rvice. beiDg opened within a realonable period &1Id that '!lch 
lel"Vice. are required in the public intel'est. What i. a genuill8 pfOl}llK't aDd wltat i. a reuoi-
able period are queltiona of fact to be decided in each caae 801 it anll8l. 

S. A. regard. rivel'. which are unsuitable for .teamer trafBe railway. ahf'!Il4 i!At !Itt. 
required to provide any faoilitie~ for ateamer I8I'ViceB, Bince poIlible improvem8Dta in tM 
future mUlt be purely hypothetical. Whether a river ia suitable or ull.lUitable. fet ~o, 
-howd be decided by the Local Government after healing the Steamer Co.niee a1ld' the 
I'ailway concei-ned. . 

40, In all cases other thanthoae mentioned in clau188 1 alld 2, Ste&-.er Com~i~ ah~uld 
pl'Ovide the whole I'll' III('h POltion, as the GonmlDent of Indin lDay ira ~': _1I~tal'uiia., 
of the additional ('O~t of any increase of span or headway which they detaire'liquld be IJl'Ovided 
and which is not necessal'Y ~or the purpoll8l of the railway. . 

5. Headways should generally be caiclllated above tile normal hi8-h flood It'vfil, faking, 
if POI.ible, an averoge of not 1888 than tt'n yelu"II' l'el'ol'df!d high flood level~. 
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[Mr. B~. Sarma.] 
8. In bing headwaYIL it mUlit be remembered that if railways are requil'ecl ~ make 

bridges high enough to pul aU established ateamer traftic, Steamer CompanIes, on 
their part, .hoold reasonably be experted to adopt a suitable type of steamer with dipping 
f1mne1., kept ulow alma water level u potIlibli, 10 U not to rai.., the COlt of bridge. un-
DIefIIurib. It it ~idered that ltandaM types of steame!', l'equil'ing headwaY', ... detailed 
lJelow, will be .uitable for all kind. of river traffic :-

l40 Feet. 
20 Feet. 
28 Feet. 
S6 Feet. 
60 Feet. 

Over 40 feet (with the previoul approval of the Local Government.) 
With the steamer. claillitied thUI, it will merely be necessary inordel' to determine 

what head_y ahOldd be provide,t over a river in any given casel to deeide for what p&lticlIlar 
type of ateamel' the bridge ehoald be conlbllrted. . 

7. If the coet of ~roviding the requirec1 headwlY should prove I,Ixceaeivjllifting 01' Iwiag 
bridgea may be Inblbtuted for fixed RJI!&UI. In that cue provieion rout be made tOl' 
opening ~e movable lpall at rauol.able mterval. 80 al not to oblltt'uct the lteamer traffio 
uun_sarily. 

8. Prc'1'ili~n .hoald be made for country oo.t b-aJlio in the cue of all liver .. on which 
eountry boata ply or it i. poillible for them til. ply. 

9. In regard to the waterway to be provided, in any gi1'en cue, provi.ion Ihould be 
made for .p&DI of width nflicient to .pa.. .teamerl with two flat. alongeide in the ('ue of 
large river and steamer with one ftat along lidelin the cue of ,maller riven. 

10. Ditput81 or ditlereneee of opiuion ia particular CU8I Ihould be INIltled in ~ 
of 8ICh cue by the Local Govel'Dment after reference. if required, to. a local CommIttee 
~tati1'8 of aU iutenl.ta and prelided 01'1,11' by the Commillioner of the Di1'iliOll or 
Vaney eoncemed. . 

Public Works, 
.. lfo.14 •. 

To 

hl'DU OpPle., LoJrDOJr, 

IStlt Ft1wvtwy 1920. 

HIS EXCELLENCY THE RIGHT HONOURABLE THE GOVERNOR 
GBNERAL OF INDIA IN COUNCIL. 

Mt Lon, 
. I hlM'!! received the letter from Your Exeellency'. GoverDmentNo. 21 P. W., dated the 
QIIIIIIa of _ tor the 41th September last, in whidl yon diecul. the feaRihility of 

=,ewentotn_trauport In measU1'08 for the improvemllDt of l'iv81' b'anapol't in Tndi". 

2. I. ~ witJl YOUI' Goverament that. ~e fOl'ma~ioD of either a ~aterway. Board 01' B 
Commun~catlon. Bow'll for the whole of Iud .. 19 undellrable, and that In :preaent conditions 
th. propoal tha~ a Trust Bhonld be constituted to undertake the canlNlrvan!'y and development 
of the navigable waterway. of Bengal, Bihar and Aseam cannot be enteltained. The 
exilting afl'augements, with. ·the rnodificationB indicated in the Ia.t paragraph of youI' lettel' 
mUlt therefore appu'eDtly be eontinued for thc PI'8ICDt. . , 

S. I ~.a copy of your letter to be eommnDicatt'd to Mr. Alesander Shaw; M.P., 
who hI:' Iinee Informed me .that both he and Lord Inchcape l'ooognilO the loundne'l of yonI' 
eonciulloul. They only del1l'e to urge that the UINI of the wateJ'Way. of India, giving employ-
ment, al they do, for thou.ndt of people aad offering cheap meant of b'anspol't, &boUid 
be encouraged, and notbin, &boold be done in coultructing railway bridgee over waterway. 
which would be likely to Interfere with river b .. lIic. AI to the latter point, the rule. of 
'.bmary 1919,. ~bich f~'med an enclolure to your letter under l'Oply, appear to be adeqlJ8.te 
to m08t the lCIJltrmate clallill of the -teamer companie., .. 
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4. While deoidiDg on projects for new navigable channel. by the teet 01. productivity, 
yon will not of conne overlook the fact that expenditure on the improvement of exi.tin~ 
waterway. from ,whiell it may be impollible to obtain any direct revenue retul'b, may' .ttll 
be justified by it. elect. upon the increaee of trade and of general proiplrity. 

I have the honour to be, 
My Lord. 

Yom' Lordship's mo.t obedient humble Servant, 
(Signed) EDWIN S. MONTAGU. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

rfhe HONOURABLE MR. H. D. CRAIK : Sir, I move for leave .to with-
draw the Rill further to amend the Code of Criminal Procedure, 1898, and the 
Court-fees Act, 1870, which was introduced in the Council of State on the 
21st February 1921. In asking for leave I wish to make an explanation, 
wbich I am afraid may occupy a little time, as to the attitude of Government 
.-I the rea.sOlll# which have determined it to put the motion in this form. 
When the Bill was introduced in this Council in February last by the Honow'-
able Sir William Vincent, he explained that it had a somewhat chequered 
career. It was odginally introduced in the old Legislative Council as long 
ago as March 1914-. It was then circulated for opinion and' referred to 
a committee containing a number of very eminent lawyers. Sir Georgo 
Lowllde~, 1t~r. Justice Piggott, Mr. Justice Kumaraswami Sastri. Mr. (now 
Lord) Sinha and Sir James Walker. They submitted a report in accordance 
with which the Bill was modified and then re-introduced on the 26th 
September 1917. At that time, however, it was impoBSible to proceed with 
the Bill owing to other pre-occupations arising out of the war. After the 
Bill had been introduced' in this Counl'il last February, a. motion was made in 
this Council to refer it to a. Joint Committee of both Houses of the Legislature 
a.nd that was passed in this Council on the 28th of February. A few day~ 
Jater a. motion was made in the Legisla.tive Assembly to accept the recom-
mendation of the Council of State and to appoint a Joint Committee to 
consider this Dill ....... 

The HONOURABLE MR. G. M. BHURGR.I : What date ? 
The HONOt:RABLE MR. H. D. CRAIK : That was on the 1st of March. 
That motion was defeated in the Asscmbly. Certain Honourable Members 

raised·a. point tha.t they had not sufficient time to consider the provisions of 
the BiU owing apparently to a mistake on the part of the department con-
cerned in oircula.ting the papers. The refusal of the Legislative Assembly 
to accept the motion raised a position which was a.t the time a novel one,.-1 
believe it was the first instance of the kind which had occurred.-and the matter 
was disoussed in this Cha<nber, when you, Sir, gave a ruling on the subject. 
The purport of your ruling was that this House had full power to disouEB the 
Bill and it was open to the Member in charge, subject of course to the rnle~ 
as to notioe, to make any other motion in regard to the Bill whioh he could. 
have made after introduction, but he was not entitled. to repeat during the 
same Session the motion that it be referred to a Joint Committee. Well, Sir. 
Government have considered most carefully what is the proper attitude to 
take in these circumstances, and they have come to the conclusion, after con-
Bidenr,ble hesitation, that they should be ~ided in this matter entirely by the 



" \ J i " " 
COUNOIL 0' II'l'A'1'I. [6TH SD'!. 1921. 

, rM:~. H. D~ Craik.l 
wishea of this Counoil The form of my motion, it is true, ub for ltlive, 
to withdraw" bUt I do not in the least wish to press for withdrawal. The 
only objeot of Government is to famlitate the progress of the Bill, and if it 
is the general sense of this Counoil that it should be proceeded with in this 
House, I shall be glad not to press the motion which stands in my na.me. 

The last thing which Government wishes, I may explain, is to take any 
steps whatever in this matter, 01' I may say in any other matter, whioh 
would be incompatible with the dignity of this Council, 01' would in ~ny sort 
of way belittle its position or derogate from its oontrol of the legislative 
business ooming before the Indian Legislature. If. therefore, I may take it that 
it is the general Bense of this House that the Bi1lshould be proceeded. with here, 
either in the form of a renewal of the motion for a Joint Committee of both 
HOUBe8 or in any other fonn, then Government will be quite prepared to accept 
that view. I merely bring this motion before the House in order that the 
House ~y ha.ve an opportunity of expressing its opinion ill the matter, anlit 
u' I said, I am quite prepared to withdraw it if the House should prefer that 
the Bill should be proceeded with in this Rouse. 

The HONOURABLE SIR ALEXANDER MURRAY: I Ix>lieve, Sir, that 
J am' expressing practically the unauimous opinion of the non-official Members 
of this House when I say that in their opinion the Bill ought to remain in 
this 'House, and that the Government ought to consider whether we should 
proceed farther either by a reference to a Joint Committee, which I think 
most of us would prefer, or by the appointment of a Committee of this HOllse. 
If the 'Honourable Member is prepared to accept tha.t lIB the view of this 
House, I am prepared to sit down, but if not I am afraid I sh&11 have to 
bang the whole question before the House. May I sit down and a.wait a 
reply? 

The HONOURABLE THE PRESIDENT: I think the Council would like 
the HonoQl'able~. Craik to give a further expression of his opinion which 
will ma1re the matter quite clear. 

The HOYOURABLE Ma. H. D. CRAIK: I a.m quite prepared to accept 
that. 

The HONOURABLE MR.. G. M. BHURGRI: Sir, after wha.t has fallen 
from ml Honourable friend my task has become lighter. I confess I .came 
prepared to oppose the motion, but I feel that at this juncture I should say 
one word in fairness to the other H ouae in regard to the reference of the 
motion to a Joint,Committee. From the, prooeedings of that House, I find 
that the sole ground on which that House objeoted to the motion was tbat 
they were not supplied, with copies of the BiU in time. As a matter of fact, 
one Honourable Member said that he received s. copy of the Bill only the night 
before, and anoth~r Honoura.bl~ Mem~r sai~ tha.t he had not got s. popy at 
a.ll. So it is clear that tltat House did not object to the Bill being introduoed 
in this House, bu~ they thre'1V out the motion solely on the ground that the 
Me~pers of that IIouse'had not received a copy of the Bill ill time. I beli!vo 
tha~ if ,I had, been in that House I too would have taken up that pootion. 
Therefote, ,Sir, I tl;iink tha.t, if the Honourab~e Mem~r cares to, accept thtJ 
s~tion' oflJl)' ,Ho~oura.~le, friend" Sir Alexander M~y, ,I do not think 
that' llou.!e will disagree with" us now: ' 
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'rhe HONOURABLB SAIYID RAZA ALI: Sir, I d!> not propose to take 
up much time ~f this 9~uncil after ~be decl~tion that' haa~p ~. bY' 
the Honourable Mr. Cralk. I am glalt that tho' Government have recogmsed 
that a motion to withdraw a Bill of this cha.racter, without consulting this 
House, would no doubt be a reSection on this House, and lam. very glad and 
thankful to Government for modifying their view and for the decl.ration that 
has been made by the Honourable Mr. Cmik. To me, it seems, Sir, that it is 
quite ope,n to us under rule 29 of the Rules of this Council to appoint a Select 
Committee of this House and proceed with the Bill ................. . 

'rhe HONOUIUBU THE PRESIDEN'l': A Select Committee of this 
House can only be appointed on a motion. We ha.ve no motion for the 
appointment of a Helect Committee before WI. It is not open to the House to 
appoint a Select Committee without a motion. 

'l'he HONOURABJ.E MR. SAlYID RAZA ALI: 'rhese are the alternatives 
that we can adopt. What we can do is that at a" subsequent stage a Selec.1i 
Committee can be appointed a.nd we can proceed with the Bill ourselves. But 
1 think that will not be a very proper course, eSlleciaJly in view of what has 
happened in the past. The grounds on which the Legislative Assembly did 
Ilot accept the motion for having a Joint Committee are known to most of the 
Honourable Memberoil here, and the Honourable Mr. Bhurgri has already men-
tioned them. Now I believe there has been sufficient time at the disposal of 
the Members of the ASlilembly to go through and (~onsider the draft Bill. In 
these circumstances, I think the best course for us would be to adopt a motion 
at a subsequent stage for a Joint Committee again, and to invite the oo-opera.-
tion of the members of the Legislative A88embI1' 1£ in this matter they c0-
operate with us,-and I do hope that the real obJec.1iion having been' removed 
they will do sO,-so much the better. But in case it is thrown out by them, it 
will be open to us to appoint a Select Committee of our own and proceed with 
the Bill. All the same, this is a very important matter, and we as Members of 
this Council, should insist on our rights, and if any Bill is referred to this 
Honse, I submit, Sir, that we are entitled under the Government of India Act 
to proceed wit~ it unless the Government show very good reasons to the 
L'Ontrary. ~ am glad that in this csee the Government have taken a very 
reasonable VIeW. 

'1'he HOSOUltABI.:Joj ,Sm MANECKJ I DADADHOY: Sil', I wa.y 00 
allowed to ada one word to this diSCU88ion. J thank too Honourable Mr. Craik 
fQl' wisel;)! a,dopting the only course that was open to him in this matter. I lIlay 
a.t the S8.1Wj time ,say ,that this Council will always most jealously, watch its 
privij.eges, and will not allow or suffer to be done anything which would be 
uicompatible' witl:\ it. dignity. As regards the course to' be adopted, I tbiuk we 
shopld leave the' Qpvernment to exercise its judgment, but if the Governnient 
dec¥les tba.tthi,s :am should be expeditiously proceeded with in thisCounoilj we 
will readily welcome it and will enter upon our _Jr:. 

'l'he lIoNoURABLll MR. H. D. CRAIK : Sir, I ha.ve ouly one word 1!0 81101; 
hut I should like to assure my Honourable friend Haiyid Raza Ali KhaiPiti't 
I fully reaJisc the importance of the question raised in this disc'llllrion, and I do 
not tliink Hon~~rab~ lfembers will ~pect me to lna.ke a definite blloutioement 
as to. ~hat course we iutend to pursue. We must have time f~r oo_d~. 
but the wishes of this Bouse will be respected. I undentaad, 'Sir,ilhat I1urn 
th~ leave of ~!le 'C~uncil to withdr:a,w the~~tioD; that .~~ iQ my name. 

, The motion was, by leave ot the Co~ \'fl~:w..Q.~ . 
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[Mr. H. D. Craik.] 
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 
1'he HONOUJLABLJIl Ma. H. D. CRAIK: Sir, I move for lea.veto introduce Ito 

Bill to provide that, when fire-arms are used for the purpose of dispel'l;ing an 
assembly, preliminary warning shall, in certain circumstances, be given. 

Sir, it will be within the recollection of Honourable Men! hers of this Council 
tha.t during the last Session the Right Honourable Mr. Hrinivasa. Sastri moved 
a Rt'!40lution on the 8rd of March recommending to the Governor General in 
Council that the Code of Criminal Procedure, and if necessary other euactmenttl, 
be so amended 80S to secure certain points in the suppression of riots and unlawful 
aa;semblies. I need not trouble the Counoil with aU these points, of whioh 
there were 8 in all, but the important one is number 5, which was to the effect 
tha.t before a crowd is actually fired on a previous warning shall be given. 
rfbat portion of the Right Honourable Mr. Sastri's Resolution W80S accepted by 
Go\'errunent, and the result was that QQvernment gave an undertaking to 
introduce legislation to give effect to it and the principle therein stated, and 
the Bill which I 80Sk for leaye to introduce to-day is the outcome. 

One Honourable Member told me just before tbe Council met- that he had 
not received a copy of the Bill, and as it is a very short one and has only 
one operative section, I may perhaps be permitted to rt>ad it out to the Council. 
The effect is to add to the Code of Criminal Procedure after section 181 a new 
IlOOtion wbich will run as follows :-

• 13I-A.-Where under the provisions of this Chapter any person determines to di8pene 
any ~uch assembly by the • of fire-arms, Inch person "hall, before directing that the 
aWlembly be fired on, wam tho assembly by 8uch mean., if any, al may be B't"Bilable at the 
JDoment that, unll'8s it clispl'l"8n forthwith, it will be fired on .• 

The Council will observe that the section contains the words .. by such 
means, if any, as may be available at the moment." 

Circumstances may arise where an officer whose duty it is to diljpen;e 110 
crowd may have no means whatever of communi(,'ating a warning to thl' mob. 
The noise may be so great or the crowd may be 80 etOIle a.round him that his 
words would not he heard and he may not have a wbitrtlo or any other 
instnunent of that sort at hand. 

I do not think, Sir, that I need detain the House by enlat,ging on the 
provisions of the Bill which, as I have already said, is a. very simple one. I 
hope the Bill will eventually be passed with~t giving rise to muoh discussion. 
I need .only add that the provi&ions embodied·:ln the Bill are 'already contained 
in the Executivc Instructions which the -Government has iRed, in the Indian 
Army Regulations and in the various 'Police Manuals. But having given an 
undertaking tbat legislation would be initiated to give effect to the l'rincij)les 
stated by the Right Honourable Mr. Sastri, the Government wish to abide 
by that promise ill the mOBt scrupulous manner possible, and they therefore 
propose to embody in the statutory law what is already embodied in their 
Executive Instructions. 

I need only, in conclusion, add, Sir, that I am. sure the whole House will 
agree with me when I say that it is a matter of ~ that the Right 
Honourable Mr. SMtri, who is really in 'a way the origma~r of this Bill, is 
abtIent on this oOOll8ion. 

'1'h.e H()NOlJBAB'L1 THE PRESIDENT: Does the Honourable SiJ' Maneckji 
Dadabhoy desire to oppose the motiO'D. ? 
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THB HONOUJU.BLE SIR MANECXJI DADAllBOY: No, Sir, I only 
wa.nt to suggest that there is a general feeling in this HOD88 that. the Bill 
should be expedited and passed this Session, if possible. ; ! 

l.1be motion ... adopted. I . 

The HONOURABLE Mn. H. D. CRAIK: Sir, I now beg to introduce the 
Bill. 

CATTLE.TRESPASS (AMENDMENT) BILL. 
The HONOUltABLE Ma. H. D. CRAIK : Sir, I beg to move for leave to 

introduce a Bill further to amend the Cattle-trespass Act, ~871. 
This Bill, Sir, cannot be described as a very urgent or a very important 

piece of legislation, but, at the same time, I think it will introduce a reform 
which will be of consieJerable practical value. The Cattle-trespass Act,' which 
WlIB passed in 1871. laid down in section 12 a fixed scale of fines which could 
be imposed for cattle impounded. The scale ran from ~ rupees for an elephllollt 
to one anua for a ram, ewe, sheep, lamb, goat or kid. 

An amending Act was introduced and passed at a later stage which 
empowered Local Governments, in localities where cattle were habitually allow-
ed to. t~~ss, to notify and enforce a scale of fines double that laid down in 
the original Act. . 

But except for that llOwer of doubling the scale of fines, Local Govern-
ments had no discretion in the matter and, owing to the rise in prices, the 
scale even when doubled became inadequate. You cannot, for example, feed a 
horse on 4 annas a day, or even on 8 annas a day these days. It is, therefore, 
provide9 in the Bill, which I ask for leave to introduce, that the minimum 
lines shall be levied in accordance with any scale whioh shall be presented from 
time to time by the Local Government by' Notification in the official Gazette. 
Different scales may be prescribed for difterent localities, and that will givo 
Local Governments oomplete discretion in the ma.tter and will mako the Act 
morc useful as a logislative measure. I do not think any further remark!! 
are required as the Bill is a very simple one. . 

The motion was adopted. 
The HONOURABLE MR. H. D. CRAIK: Sir, I now beg to introduce the 

Bill. 

INDIAN FACTORIES (AMENDMENT) BILL. 
The HONOURABLE MR. SHAFI: Sir, I beg to move that, to fin an 

existing vacancy, I be nominated to serve on the Joint Committee appointed 
to oonsider and report on the Bill further to amend the Indian Factories Act, 
1911. 

The motion was adopted. 

INDIAN ELECTRICITY (AMENDMENT) BILL. 
The HONOURABLE MR. SHAFI: Sir, I beg to move that, to fill an existing 

vacanoy, I be nominated to servo on the Joint Committee a.ppointed to cOIlt!idel' 
and report on the Bill further to a.·r:cud thc Indian Electricity Act, l{lltJ. 

The motion was adopted. 
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'I'he HONOURABLB '.faa PRESIDBNT: I would uk the Govcrnment if 

they are in a position to make any announcement as to the legislative business 
or other kind of busineu to be brought forward on Monday, the 19th. . 

GOVERNMENT BUSINESS FOR 19TH SEPTEMBER 1921. 
The HONOt:RABLlIl MR. SHAFI: The next meeting of the Council ~r 

oftieial business will be held on Monday, the 19th September, and the following 
businel!8 will probably be brought forward on that day :-

1. A motion to introduce a Bill to amend section 603 of the Code of 
Criminal Procedure. 

2. Motions to (loDtiider and pa&; the Code of Criminal Proccdure (Amcnd-
lIltlut) Bill, which ill on the agenda for to-day's meeting for introduction, and 
any. other kogislative ml'68ures wbich way have reached .this stage. 

3. Bills which may be passed by the Legislative Assembly at its meetinbPII 
prior to the 19th September wiJl be laid on the table in this Chamber. 

The Council adjournlltl till 'l'hurtKlay, the 16th Sep~mber, at 11 O'c1ock~ 

• 




